
RATIFIED MINUTES OF MEETING No.14/18 0F NORMS COMMITTEE‐ I(DES―I

SECTION)HELD ON 10.10。 2017。

(i)  In Certain cases the decision ofthe Norms Committee refers to the Recommendations/ObseⅣ
ations

/ Deflciencies received frorn the concemed Technical Authority. Wherever applicable, a scanned

copy of such document has been placed at thc end of the Minutes, in running serial orders. The

concerned flrm may go through thc same and rcspond accordingly.

(ii)  It iS also informed that aH applications/representations/reply to the Denciency letters etc.may be sent

tO Shri Darshan Singh, Additional DGFT and Chairnlan, NC― I.The email address is:

darshan.singhの nに。in and ncl.dgiOnに 。in.All irms are dso requested to mJysend their present

valid email addresses so that correspondences can be rnade through email only.

The meeting No。 14/18 of the Norlns Committee NC¨ I)fOr the licensing year 2017-2018 held on

10.10.2017. under the Chairmanship of Sh. Darshan Singh,Additional Director General of Foreign Trade to

cOnsider the applications under Duty Exemption/Remission Schemes(Chapter_4)of Foreign Trade Policy

2015-2020/Handbook of Procedure Volume. The fo1lowing Members ofthe Committee were present in the

mceting:―

Sl.N

O

Name of the representatives

& their Designation

Room

No.

Telephone No. Department

l Sh.K.K.Tiwari,IA 476 23062622 DHI, Udyog Bhawan

2. 428A 23063321
Extn.3318

23063166

DIPP,Udyog Bhawan

3 404 23061562

Extn。 265

DGFT,Udyog Bhawan

TESTIMcct  No/Date:14/80¨ iStatus:Case No.:1/23/80-ALC2/2013 Party  Name:APEX
ITECHNOLOGIES,

1器 8υ05υ00427AMl″
ΠL鶴
ち″04υ0031υAⅦ″

‐
becision i↑he c6品品ittee noted that comments from
reminders issued to DIET to expedite thcir comments.

comments.Case is deferred to 21.H.2017.

1瓦a20f7    betred
i10.10.2017

|

11

|

File Lic.No/Date:0710101331 Defer

i1 7.01 .2014 Date:21.11.2017..

MEITY is still awaited despite of five several

It is decided to remind MEITY to expedite their

一レ

Sh S.K.Jain,D.O.

Sh. S.K.Panigrahi , E.O



ICaseNo.:4/21/80…
ALC2/2014

|

|

1器8σ05υ00480/AMlダ
Πk器
ち″04900297AM lダ

lb&iζ i6五 :十 hざ 66品品た16e a66idさ d16rムtify thさ ハ61mζ
lno.12′

71ノ2017-TSW′2 dated10.10.2017 as underト

i

]euantities of import items may be ailowed as under after taking 15% recovery from Aluminium scrap & 5 %

recovery from Stainless Steel Scrap:

Quantity in Kgs after
15% 15% recovery 

-

Si.

No.
Qu'ontity in Kgs after
15% l5% recovery

Ｓｌ
．
Ｎ。

Quantity in Kgs after
l5% 15% recovery

ＳＩ
．
Ｎ。

19_57 51 20.40
1 13.87 26

52 5.62
つ
乙 553.4 27. 79.16

う
Ｄ 132.64 28 179_96 53 9.62

54 81.52
4. 285,75 29 104_78

55 21.78

118.60
５

．
一
６

．

70.18 30 18.60

1041.19 31 1409 56

57 7.90
7. 14.83 32 13_94

58 33.39
8. 27.85 33 つ4 4R

59 68.33
9 29.12 34 61_79

60 315.4910. I z.ts 35 lR 14

61 285.75
11 121.49 36 つ4ヽ 66

62 361.42
2 11.86 37 341_47

63  1120.Oq
3 2.12 38 ■11 17

64 345 81
4 8.21    139157.06

65 104.40
5 50.80 40 oo I trs.z+
6 繭    1但 47 47

67 138.74
7 8.25 42 30.70

68 9.18
18. 16.59 43 296.34

44 32.03 69 14.67
9 102.78

70 27.64
20. 55.80 45 81 14

71 29.12
21. 11.49 46 ,7 25

つ
４
７
′ 26.67

22. 6.38 47 10^88
73 19.27

23 バ■6 48 98.53

49 2.11 74 2.27
24. 24.45

25 3.12 50 14.65

cordinglY

Party       Name:ZENITH
PRECISION PVT LTD。 ,

ALC2/2017
10.10.2017
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4.

caseNo.: 17l27l(O-ALCzlzOl4 Party Name:DYNAMATIC M-tt]^,^^.fo/Dute:14/80- Status:
tpvLtLv ' 

,iEdHXOLOGIES LIMITED, tALC21Z11T :Deferred

10.10.2017
- - .i- -' 'ileliic'No lDate:'0710107705 Defer

,HQ FilerRLA F

:01/80/050 100642lAM15l :07l24lo40lo0422lAM15l '25'02'2015 Date:21 '11'2017"

Decision :The committee noted that deficiency raised by 
^DIpp 

vide their U.o'No 1216312017-TSW/4 dated

29.g.2ot7 .Letrer ,.ni io tt,. firm vide . *"ii s. ro.zo tz io rurnish their reply. case is deferred to2l '11'2017

臨
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さnttO the irm vide e mail
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|.CaSe is deferredlo 21.H.2017._____
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「 IPVT.LTD,

INDIA Meet No/Date:14/801Status:
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Case No.:65/3/80-ALC2/2015 1Party Name:PROMAC‐ Meet  No/Date:14/80-

ENGINEERING        ‐ALC2/2017
1NDUSTRIES LIMITED,    10.10.2017

File Lic.No/Date:0710107942 Defer

Status:

Deferred

HQ
:01/80/050/00065/AM16/

FilelRLA
:07/24/040/00473/AM15/     26.03.2015

mittee noted that the representative has appeared of the firm appeared before
Decision : The com
the committee for personal hearing on 2g.8.2017 and explained the manufacturing process' The

committee advised the firm to submit the detailed of manufacturing activity carried. grt !l import

item before export that causes about 300 % value addition, for further consideration' The

information received from the firm sent to DHI for their comments. case is deferred to 2l '11'2017 '

Case No.: l2 19lS0-ALC2l20l5 lParty Name:NETAFIM Meet No/Date:14/80- Status:
Deferred

Date:21.H.2017..

IRRIGAT10N
PVT.LTD.

INDIA ALC2/2017
lo.10.2017

1°
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‐
｀6'5ate:14/80-IStatus:     |

ALC2/2016          TECHNOLOGIES LIMITED, IALC2/2017       1Defcrrcd     l
l                        l                         110.10.2017            1              1
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構噴鴨椰椰il割l舗酬‖説F偶舗W
ICase is deferred to 21.11.2017.

lbd--*-- Nrl6/16/so- |party Nur*'vgp -rl,{t iMeet N"/D"t.,t+lto- istatus: .

\iiztzorc ivtrner,a & co LLP 
"ALC2l2or7 

,Deferred
i'^---- i ilo'lo'2017 I

141器
8υ05α 0039νAM17 Rた 憔 ち″04υ0030νAMlダ  IH■ 22015    Datα 2 L‖ 201■ .

Decisi。五:十 hさ c6品品116さ n616a thai th6 1汗 |:こ ム|lli6占 16h has 6ささhζさhtt6 MSMЁ も
n43142.2ё 16

for exarnination and cornrYnents.. Case is deferred to 21.11.2017.

■器8ν05ν00160/AM17 |:31/83/040/00187/AM16/  114.03.2016

ICasc No.:1/6/80‐ ALC2/2016 1Party Name:DECttN
PLASTICS PVT.LTD.,

|

FilelRLA

Decision : The committee deliberated on

application to DIPP (chemical ) for their

21.11.2017.

IDeferred

Ю
“
3両
~睡
r IIII

the matter and decided to send a complete set of

examination and comments. Case is deferred to

IALC2/2017
110.10.2017

~~面

面
面 高 面

~ ~      ~~              Name:AZADI卜
leet   No/Date:14/80■ Status:ICase No.:8/1/80-ALC2/2016 1Party

lENGINEERING  PRIVATEIALC2/2017        1Deferred

HQ
ILIMITED

File

i10.10.2017            ‐

File lLic.No/Date:0910063457 1Defer

129.03.2016            1Date:21.11.2017..16
:01/80/050/00466/AM16/ :09/24/040/00736/AM16/

Decision : The committee noted that the firm's additional information

sent to DHI on 09.11 .2016. Letter sent to the firm on 5.10'2017 to

‐deferred to 21.11.2017..

dated 08.11 .2016 has been

furnish information' Case is

Meet No/Date: l4180- Status:

ALC2lzOl7 iApProved

10.10.2017

Lic.No/Date:07 I 0 I 097 39

29.04.2016

on the recommendation of DIPP letter

.ё asと 6ヽ.:2'1」 /86:ALё 2/'616 1Party       Name:ZENITH
PRECISION PVT LTD。 ,

1鵠ilillill'31↓ 17Rた らヽ″04ν0004″AM17::
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1. Quantities Of eXport items mav alsO be speclfied in Nos,in addition to their weights as given under:―

Quantity in ●　

０

Ｓ‐

Ｎ

Quantity in Nos
●　

０

Ｓ‐

Ｎ

Quantity in Nos. ・　

０

Ｓ‐

Ｎ

23 421
1 375 12 67

1903 24 421
2 1672 13

25 昴 n
3 1621 14 R88
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4 67 15 504 26 2

く
リ 67 16 504 27 212

6 94 17 264 28 212

7 146 18 lH9 29 122

8
く
フ
う
乙 19 1233 30 601

31 737
9 239 20 135

10 4551 21 135

1079 22 107

scrao&5%recovervfrc m Stain:ess btee:bcra

Sl.

No -Quantity 

in Kgs after

15% 15% recovery

Sl.

No
Quantity in Kgs after
15% 15% recovery 

-

SI.

No.
Quantity in Kgs arler t)"/o t

5%o recoverY

1 69.86 2 ,7529 23 47.45

24 186
2 116。 15 3 416

25 6
3 108.94 4 64304

26 75.46
4 35.47 5 ,ヽ 7_50

27 223
5 35,09 6 257.50

7 146 28 223
6 14.70

7 22.79 18 R01_18 29 83.05

30 33.62
8 38.21 9 911

31 21
9 37.23 20 つR 75

10 231 21 2R^75

43.10 22 475。 75

2. Quantities of import items may be allowed as under after taking 15% recoverY from Aluminium

inless Steel Scr

RA concerned may take further necessary action accordingly

1  lcaseNo.:10/7/80-ALC2/2016

|

181HQ             File
Defer
‐Date:21.H.2017..

tO MSME on 24.06.2016.

‐Defer

lDate:21.H.2017..

MSME (Chemical) on

/

レ
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~~ICaSeNo.:7/16/80-ALC2/2016師

201器
8υ05α00382AM17 
ΠL撻
ち″04υ00013ハM17 

ΠL

NameiSHREE
HEALDS MFG.

に
~巧
W3モ落戻I画面よ「

:ALC2/2017
110.10.2017

:Lic.No/Date:5210041915
102.06.2016

1鵬d~
|

濠 、
「

Status:
Deferred

Defer

Decision: The committee noted that the firm's application has been sent to MSME on 02.11.2016
rfor examination and comments. Case is deferred to 21.11.2017.

四
百 16/80-ALC2/2016臨

温 I
No/Date:14/80-

:ALC2/2017
:10.10.2017

File iLic,No/Date:2410042006

嚇 面

21 HQ

122

|

FilelRLA

:O1/80/050/00384/AM17/     :24/24/040/00009/AM17/     24.06.2016             Date:21.ll.2017..

IDecision:The corrlrnittee noted that the firm's application has been sent to MSA』 E on 02.11.2016

for exarllination and corrlrrnents. Case is deferred to 21.11.2017

Casc No.:3/13/80-ALC2/2016 Party      Name:ZENITH'Mect   No/Date:14/80-Status:    |
IPRECISION PVT LTD.,    IALC2/2017         .Approved   l

110。 10.2017             .            ‐

IHQ             FilelRLA             File Lic.No/Date:0710HO157
:O1/80/050/00344/AM17/      .:07/24/040/00142/AM17/      126.07.2016                         1

1Decision:The committee decided to ra輛 fy the norms based on the recommendation of DIPP letter

lno.12/71/2017¨ TSVV/22 dated10.10.2017 as under:―                                       ‐

1   1. Quantities of exportitems mav also be specified in Nos.:n addition to their weights as given under:― |

Ｓ‐
．
Ｎ。

Quantity in Nos. ＳＩ
．
Ｎ。

Quantity in Nos. Sl.

No.
Quantity in Nos.

l 249 53 10736 05 15

2 210 54 10714 06 15

3 208 55 1598 07 139

4 228 56 1007 08 67

5 484 57 758 09 67

6 439 58 506 0 25

7 459 59 119 l 25

8 435 60 94 2 19

9 914 61 187 3 31

0 785 62 253 4 1672

1 785 63 434
く
υ 1621

2 472 64 2061 6 535

3 5057 65 696 7 624

4 3816 66 178 8 641

5 8358 67 1242 9 304

6 1820 68 8654 20 288

7 1813 69 5369 21 19 、_
8 519 70 4027 22 19 r＼ /

|



19 1985 71 138 123 30

20 2782 72 364 24 44

21 804 73 162 25 130

22 49889 74 2455 26 5088

23 451 75 125 27 5088

24 685 76 1151 28 1670

25 く
υ
Ｏ
Ｏ 77 602 29 1956

26 1107 78 360 30 720

27 1382 79 267 31 lH9
28 3351 80 122 32 4403

29 1188 81 120 33 310

30 1188 82 120 34 310

31 7553 83 24 35 164

32 5968 84 46 36 1392

33 723 85 88 37 4551

34 6052 86 87 38 263

35 258 87 1838 39 425

36 807 88 810 40 30

37 4303 89 17 41 44

38 1327 90 17 42 44

39 702 91 43 43 61

40 716 92 43 44 47

41 2854 93 52 145 47

42 780 94 17 146 37

43 2213 95 17 147 19

44 235 96 81 148 27

45 1327 97 181 149 14362

46 1967 98 181 150 3549

47 1770 99 7 151 888

48 240 100 7
つ
乙
く
υ

う
４
∠
υ

49 1819 101 8 153 4472

50 354 102 8 154 720

51 2425 103 つ
４ 155 135

52 1811 104 う
乙 156 135

z. euantities of import items may be allowed as under after taking 15% recovery from Aluminium

scrap & 5 % recovery from Stainless Steel Scrap :

・
　

０

Ｓ‐

Ｎ

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after l5Yo I
5oZ recovery

l 40 53 8399.72 105 31.22

2 36.38 54 8382.30 106 31.22

3 46.3 55 372 107 227

4 50.64 56 362.86 108 38.26

5 74.00 57 273.12 109 37.84

6 76.03 58 51 110 18 ⌒

7 102.04 59 89 18.13 W腸

g

丁
|

１
１

１

１

１

ヨ



8 96.6 60 75。92 112 12.42

9 173.00 61 223.59 113 12

10 436.5 62 245.00 114 124.73

436.5 63 315.04 115 116.85

12 82.75 64 1317.95 116 7

13 139.87 65 209。 15 117 445.55

14 113.50 66 192.03 118 457.04
く
υ 511.55 67 225.86 119 268

16 27.00 68 523.63 120 254

17 29.00 69 224.00 121 18.46

18 55.63 70 168.00 122 18.46

19 109.35 71 7.31 123 15

20 85.00 72 12 124 19
つ
４ 739.31 73 7.70 125 l12.63

22 4066.00 74 72.00 126 2487

23 68.00 75 15.04 127 2487

24 86.00 76 42.66 128 53.84

25 179.86 77 31.15 129 46.28

26 338.28 78 15.07 130 60.46

27 421.56 79 50.38 131 871.94

28 915.53 80 36.81 つ
乙
つ
つ 471.82

29 92.05 81 9.52 133 266.87

30 92.05 82 9.52 134 266.87

31 172.05 83 10.93 135 118.98

32 135.94 84 7.72 136 890.23

33 205.83 85 21.42 137 231

34 368.49 86 21.42 138 85.48

35 51.00 87 65.34 139 106.74

36 152.00 88 5.40 140 13

37 329.03 89 34.25 141 19

38 138.02 90 34.25 142 6.87

39 348.14 91 538.94 143 9.45

40 687.54 92 538.94 144 57.26

41 33.41 93 288.01 145 57.34

42 38.51 94 34.25 146 44.71

43 496.00 95 34.25 147 22.86

44 242.72 96 39.97 148 32.53

45 2087.68 97 268.78 149 l159

46 6869.84 98 268.78 150 114.41

47 901.75 99 14.85 151 684

48 125 100 14.85 152 446.42

49 188.36 101 15.26 153 105。 77

50 13.40 102 15。26 154 60.46

51 92.62 103 23.62 155 31.15

52 105。93 104 23.62 156 31.15

RA concerned may take further necessary action accordingly
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23       戸 圏蜃雷面   :
IDecision:The committee noted that applicalon sentto MSME on 4.10.2016 for comments.Case is
ideferred to 21.11.2017.

Case No.:8/13/80-ALC2/2016 Party  Name:TECHNOMECIMeet   No/Date:14/80-Status:
IROLL  MANUFACTURING‐ ALC2/2017        Deferred
COMPANY PVT.LTD.,    10.10.2017

HQ File RLA File Lic.No/Date:0810138478 1Defer

2419141940,0199'1?`今 Y17`_ :91471/9194991?,`今
y17/   ‐12.08.2016       Date:21.H.2017..

IDecision:丁he committee noted deficiency raised by DHl  sent to the firm  on  28 8 2017.

IDeficiency letter sent to the firrn vide e ma‖  on 28.8.201 7 to furnish inforrYlatiOn  lt is declded to
.send final rerYlinder to the firm to furnish reply within 1 5 days of uploading of the minutes,faning

whlch the case will be reiected Without further nouce with direction to the ttrm to pay applicable

‐custom duty with interest for EODC.Case is deferred to 21.11.2017.

Case       No.:36/19/80■ Party      Name:SCHOTT Meet   No/Date:14/80■ Status:
I  ALC2/2016           KAISHA PRIVATE LIMITED IALC2/2017         Closed

10.10.2017            .

HQ FileiRLA File lLic,No/Date:0310807145‐ Defer

:01/80/050/00431/AM17/  1:03/95/040/00365/AM17/   116.08.2016 :Date:21.11.2017..

Decision:The CorrlrTlittee noted that hard copy of the application has not been received so far

from RA Mumbal and firrll despite ofletter sent vide email dated on ll.1.2017 and 25.52017 1t

is decided to close the case.

Case No.:9/13/80-ALC2/2016 Party Namc:TERUMOIMeet No/Datc:14/80- Status:
Deferred

25

|

26FHQ

PENPOL PRIVATE LIMITED IALC2/2017
110.10.2017

File RLA Filc lLic,No/Date:5310019203 1Defer

:O1/80/050/00350/AM17/     :53/24/040/00012/AM17/     26.08.2016

Decision:丁 he cornrnittee noted that the firm's app‖ cation has been sent to

20.09 201 6 for exarrlination and cornrrlents.Case is deferred to 21.112017

‐Datei2 1.11.2017..

MSME(ChemiCal)On

rCase No.: l8/16/80- Party Name:SHAKTI PUMPS Meet No/Date: l4l80- :Status:'ALC2l2Ol6 (INDIA) LTD., ALC2I2O17 Defened
r0.10.2017

File Lic.No/Date:56 I 0004986 DeferHQ File RLA
27 :oittoto50/00393/AMt7t :56t24to4orooozgrAMr7t 30.08.2016 lDate:21 .11.2017 -.

tDecision : The committee noted that information submitted by the firm vide their letter No.

,Spt1/ruOnUS/AMDT/4986 dated Z3|O8/2O77 has been perused by DIPP and stated that is non is not

complete.DIPP has again raised deficiencyvidetheill,It,119 1;イ子1イ:,1子w'「 |'' 19/1Pイ :♀ 1子 :llに

りつ



is decided to request the firm to submit information on following points :

\. lnformation in respect of Sl. No. 5 of
wise i.e. weight of "Nut" and weight
Clamping Strip(Export item).

2. lnformation in respect of Sl. No. 12 of
wise.

Standard Deficiency Format, export product

of Stainless steel Strip in the Stainless Steel

「レ戸
繭而
[鮒i絲響:  而邪戸

~~

181器 8α05υ004剛AM17 
ΠL隔源蔦瓶源蔦;/RL肝蕊露α03Ю807493圏頭..2011‐

Standard Deficiency Format, export product

3. Quantity of exportitem in Nos. also in addition to its weight.

Case is deferred to 21.11.2017.

Decision : The committee noted that as per firms request five month time already granted i.e up

to sept. 2017 lo furnish their reply. I tis decided to send reminder to the firm to furnish their reply
at the earliest. Case is deferred lo 21.11.2017.

lCase No.:15/16/80‐ ALC2/2016 11,11___fツ
■9:MOTHERSON IMeet   No/Date:14/80-Status:1 ‐ ,,ヽ イヤ日 ― ヽ    1▲ 了 ハ

^′ ^A■
月             |▲ _  _

|                     ISUNIISYSTEMSLIIИ

ITED   llま
fr盤り
7          1Approved

西
~~~~~~~Π

に田

「

~   ~ FilettW要
悪10399607「

~́~…

|:01/80/050/00390/AM17/   1:05/24/040/00270/AM17/   102.09.2016       1
Decision : The committee deliberated the matter and decided to ratify the norms as under :-

Keeping in view, wastage for sprue & runner and burning loss of 3% during moulding,

committee decided to ratify norms as under:

1. lmport items at Sl. No. 1to 11- on net to net basis

2. lmport item at Sl. No. 12 as under:
(i) 1.061 Kgs./Kg. content in export items at Sl. No.8 & 9.

(ii) 1.070 Kgs./Kg. content in export item at Sl. No.10.

3. lmport item at Sl. No. 13 as under:

(i) 1.258 Kgs./Kg. content in export item at Sl. No.1.

4. lmport item at Sl. No. 14 as under:

(i) L.337 Kgs./Kg. content in export item at Sl. No.15.

5. lmport item at Sl. No. 15 as under:
(i) L.264 Kgs./Kg. content in export item at Sl. No.2.

(ii) 1.155 Kgs./Kg. content in export item at Sl. No.3.

(iii) 1.221 Kgs./Kg. content in export item at Sl' No.4.

(iv) L.209 Kgs./Kg. content in export item at Sl. No.5.

(v) 1.287 Kgs./Kg. content in export item at Sl' No.t6.

「
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6.

7.

(vi) 1.208 Kgs./Kg. content in export item at Sl. No.17.

lmport item at Sl. No. 16 as under:

(i) L.223 Kgs./Kg. content in export item at Sl. No.18

lmport item at Sl. No. 17 as under:

(i) 1.42 Kgs./Kg. content in export item at Sl. No.19.

(ii) L.476 Kgs./Kg. content in export item at Sl. No.20.

(iii) 1.408 fgs./Ke. content in export item at Sl. No.21.

(iv) 1.406 Kgs./Kg. content in export item at Sl. No.22

(v) 1.381 Kgs./Kg. content in export item at Sl. No.23.

(vi) L.872 Kes./Kg. content in export item at Sl. No.24

(vii) 7.673 Kgs./Kg. content in export item at Sl. No.25.

(viii)1.339 Kgs./Kg. content in export item at Sl. No.26.

(ix) L.692Kes./Kg. content in export item at Sl. No.27.

(x)1.321 Kgs./Kg. content in export item at Sl. No.28.

(xi) 1.339 Kgs./Kg. content in export items at Sl. No.29 & 30.

(xii) 1.238 Kgs./Kg. content in export item at Sl. No.31.

(xiii) 1.528 Kgs./Kg. content in export item at Sl. No.32.

(xiv) 1.512 Kgs./Kg. content in export item at Sl' No.33.

(xv) 1.258 Kgs./Kg. content in export item at Sl. No.34.

(xvi)2.266 Kgs./Kg. content in export item at Sl. No.35

(xvii) 1.329 Kgs./Kg. content in export item at Sl. No.36.

(xviii) 1.316 Kgs./Kg. content in export item at Sl. No'37.

(xix) 1.385 Kgs./Kg. content in export item at Sl. No.38.

(xx) 1.381 Kgs./Kg. content in export item at Sl' No.39.

(xxi) 1.377 Kgs./Kg. content in export item at Sl. No'40.

(xxii) 1.276 Kgs./Kg. content in export item at Sl. No.41.

(xxiii) 1.545 Kgs./Kg. content in export item at Sl. No.42

(xxiv) 7.7L6 Kgs./Kg. content in export item at Sl. No.43.

(xxv) L.787 Kgs.lKg. content in export item at Sl. No.44.

(xxvi) t.673 Kgs./Kg. content in export item at Sl. No.45.

lmport item at Sl. No. 18 as under:

(i) L.287 Kes./Kg. content in export item at Sl. No.46.

(ii) 1. 459 Kgs./Kg. content in export items at Sl' No'47 & 48.

(iii) 1. 613 Kgs./Kg. content in export item at Sl. No. 49.

(iv) L. 223 Kgs./Kg. content in export item at Sl. No.50'

(v) 1. 228 Kgs./Kg. content in export item at Sl. No.51.

9. lmport item at Sl. No. 19 as under:

(i) t.487 Kgs./Kg. content in export item at Sl' No'52.

(ii) l-.463Kgs./Kg. content in export item at Sl. No'53.

(iii) L.452 Kgs./Kg. content in export item at Sl. No. 54.

(iv) L.978 Kgs./Kg. content in export item at Sl. No.55.

10. lmport item at Sl. No. 20 as under:

8.

レ
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(i) 1.448 Kgs./Kg. content in export item at Sl. No.56.

(ii) 1.442 Kgs./Kg. content in export item at Sl. No.57.

(iii) 1. 630 Kgs./Kg. content in export item at Sl. No. 58.

(iv) L.47L Kgs./Kg. content in export item at Sl. No.59.

(v)1. 396 Kgs./Kg. content in export item at Sl. No.60.

(vi) L. 442 Kgs./KC. content in export item at Sl. No.61.

(vii) 1. 510 Kgs./Kg. content in export item at Sl. No.62.

11. lmport item at Sl. No. 21 as under:

(i) L.459 Kgs./Kg. content in export items at Sl. No.63 & 64.

(ii) 1.490 Kgs./Kg. content in export item at Sl. No.65.

(iii) 7.474 Kgs./Kg. content in export item at Sl. No. 66.

12.:rnport itern at SI.No. 22 as under:

(i)  1.096 Kgs./Kg.cOntentin exportitern at SI.No.11.

(il) 1.065 Kgs./Kg.contentin export:tem at SIo No.68.

13.lrnport itern at SI.No。  23 as under:

(i)1.065 Kgs./Kg.cOntentin exportitem at SI.No.12.

(il)1.248 Kgs./Kg.cOntentin exportitem at SI.No.69.

(lii) 1.232 Kgs./Kg.content:n exportitenn at SI.No.70.

14.lrnport itern at SI.No. 24 as underi

(i) 1.198 Kgs./Kgo contentin exportitem at SI.No.71.

(il)1.244 Kgs./Kg.contentin exportitems at SI.No.72&73.

(雨 )1.242 Kgs./Kg.cOntentin exportitem at SI.No.74.

(iv)1.209 Kgs./Kgo content in exportitern at SI.No.75

(v)1.509 Kgs./Kg.contentin exportitem at SI.No.76.

(vi)1.487 Kgs./Kg.cOntentin exportitem at SI.No.77

(Vil)1.459 Kgs./Kg.contentin exportitern at SI.No.78.

(Vili)1.450 Kgs./Kg.cOntentin exportitern at SI.No.79.

(ix)1.201 Kgs./Kg.contentin exportitems at SI.No.80&81.

(x)1.235 Kgs./Kg. content in export item at Sl. No.82.

(xi) 1.545 Kgs./Kg. content in export item at Sl' No.83

(xii) 1.312 Kgs./Kg. content in export item at Sl' No.84.

(xiii) 1.548 Kgs./Kg. content in export item at Sl. No.85.

(xiv) 1.245 Kgs./Kg. content in export item at Sl' No'86.

(xv) 1.315 Kgs./Kg. content in export item at Sl. No.87.

(xvi) 1.359 Kgs./Kg. content in export item at Sl. No.88

(xvii) 1.476 Kgs./Kg. content in export item at Sl. No.89'

(xviii) 1.743 Kgs./Kg. content in export item at Sl' No.90.

(xix) L.845 Kgs./Kg. content in export item at Sl. No.91.

(xx) 1.545 Kgs./Kg. content in export item at Sl. No'92. \
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t*rii r.eSa r;.lrg. content in export item at Sl. No.93.

(xxii) 2.06 Kgs./Kg. content in export item at Sl. No.94.

(xxiii) 1.471 Kgs./Kg. content in export item at Sl. No.95.

(xxiv) 1.584 Kgs./Kg. content in export item at Sl. No.96.

15. lmport item at Sl. No. 25 as under:

(i) L.t7O Kgs./Ke. content in export item at Sl. No.5.

(ii) 7.1L4 Kgs./Kg. content in export item at Sl. No.94.

16. lmport item at Sl. No. 26 as under:

(i) 7.324 Kgs./Kg. content in export item at Sl. No.98.

(ii) 1.359 Kgs./Kg. content in export item at Sl. No.99.

(iii) L.397 Kes./Kg. content in export item at Sl. No'100.

17. tmport item at Sl. No. 27 as L.tl} Kg./Kg. content in export items at Sl. No. 13 & 14.

18. lmport item at Sl. No. 28 as under:

(i) 1.114 Kgs./Kg. content in export item at Sl. No.13.

(ii) 1.089 Kgs./Kg. content in export item at Sl. No.14.

19. tmport item at Sl. No. 29 as 7.277 Kg./KC. content in export item at Sl. No. 7.

20. lmport item at Sl. No. 30 as 1.215 Kg./Kg. content in export item at Sl. No' 67.

RA concerned may take further necessary action accordingly. .

CaseNo.:61 125180-ALC2l2Ol6 Party Name:BARODA Meet No/Date:14/80- Status:

,EQUIPMENT AND VESSELS:ALC212017 'Rejected

PVT LTD 110.10.2017

HQFileRLAFileLic.NolDate:3410042545
,o r,0f/80/0s0loo62llN}/Int 34t24l040l00r82lAMt7l ,:.09.201:

,Decision : The commitiee noted that final reminder sent to the firm on 25.5.2017 and final reminder

sent on 23.g.2017. lt is decided to reject the case with direction to the firm to pay applicable

'custom duty with interest for EODC.

RA may take further necessary action accordingly.

,Cui.No,rsrtqrs 
o-ALC2t2o16 ;tfiil.* XXW:Ll,ffi Yii;,rrorNorout"':u;si'' 1t;'IL,

LIMITED 1O.I O.2OI7

‐HQ File面 File Lic.No/Datc:0310808015 ,
23.09.2016             .:01/80/050/00430/AM17/ :03/95/040/00318/AM17/

158tiζ i6A:十 hさ 66品品ittさ e n616a that blЁ T ξさハtaさ籠

`ieAcy lさ

1ler t6 the nln↓ idさ thさ ir iさ1161 dated

124.4.2017 and final rerTninder sent through e mail on 22.8.2017. lt is decided to relect the case

lwnh directton to the lrm to pay applicable custom duty wnh interestfor EttDC

IRA may take further necessary action accordingly.
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i - b"* Nr .lrzstgoALc/2otl iil.y - Na*TrREMIER lM..t - N"/D;.' r +au pt"tr*
, ; lmOUSfnnf- ll^l-CZtZOtl lDeferredIL 'ulf\rrl!

i i lconeonerloN LIMITED 110.10.2017 i

i i:0 I /80/0s0/00564/ AMtT I i:0319sfia0rc0%41 AMt6l 126.09.2016 iDate:2| .1 t .2017 ..

i e tz

i_l!f:131ll,l1ano 991me1[1r_c_3:19 
dgf_q-to 21.11.2o'1!: _

| lcase      No.:43/19/80-Party     Name:TERUMOIMcet   No/Date:14/80‐ Status:

|  IALC2/2016            PENPOL PRIVATE LIMITED IALC2/2017         Defcrred
110.10.2017

File Lic.No/Date:5310019228‐ Defer331HQ             FilelRLA
I:01/80/050/00438/AM17/   1:53/24/040/00018/AM17/   29.09.2016        ′Date:21.11.2017..

IDecision:The committee noted that the nrm's application has been sentto MSME(CherniCal)on
113.12.2016 for examinauon and comments..Case is deferred to 21.11.2017.

｀
霊蕊 DEVELOPMENT IALC2/2017 Deferred

ENGINEERS LTD.      10.10.2017                   1

,HQ             Filさ 1良LA             Fi18 1tiι IN6/5it81631o3909b3 1D8ユ 1       1

34:01/80/050/00605/AM17/  1:05/23/040/00296/AM17/   29.09.2016        Datc:21.H.2017..
‐
5eciζ i6h:十 he c6Mttitteさ  ハotさa that ag pさ r the d616iency raised by DIPP vide their letter No

■酬認
1量

TWii』「Wl:∫ξT昴肝発.識1兇旱」RP電:調 t熙ギ‖Tttξ
・
「 1:1調iど鮮‐

the minutes,falllng which the case will be reieCted.Case is deferred to 21.11.2017.

Name:MOTHERSON Meet   No/Date:14/80-Status:
SYSTEMS LIMITED   IALC2/2017          1Approvcd

‐10.10.2017             1

鶴誌鳳∴:11話

'由

el協
i鳳1息
jttζ

さ61i曹褻 1‖F[:こニIDecision:The conlrnittee deliberated the rnatter

:            Keeping in view′ wastage for sprue&runner and burning losS Of 3%during rnoulding′
 the

35 1   committee declded to ratify norms as under:

1       1.lmportitems at SI.No.lt0 8&20-on netto net basis
1       2.lmportitem at SI.No.9 asl.287 Kg./Kg,contentin exportitems at SI.No.2′ 3′ 4&5.

1        3.lmportitem at SI.No.10 asl.223 Kg./Kg.contentin exportitem at Sl.No.6.

1      4.lmport■ em atSI.No.1l as under:

(1) 1.408 Kgs./Kg.contentin exportitem at SI.No.7.

(li)1.420 Kgs./Kg.contentin exportitern at SI.No.8.

Case No.:8/19/80‐ ALC2/2016  Party
SUMI

15´



(iii) L.416 Kgs./Kg. content in export item at Sl. No'9.

(iv) 1. 381 Kgs./Kg. content in export item at Sl. No.10

(v) 1.872 Kgs./Kg. content in export item at Sl. No.11.

(vi) L.692 Kgs.lKg. content in export item at Sl. No.12

(vii) L.321Kgs./Kg. content in export item at Sl. No.13'

(viii) 1.339 Kgs./Kg. content in export item at Sl. No.14.

(ix) 1.339 Kgs./Kg. content in export item at Sl. No.15'

(x)1.a98 Kgs./Kg. content in export item at Sl. No.16'

(xi) L.238 Kgs./Kg. content in export item at Sl. No'17'

(xii) 1.258 Kgs./Kg. content in export item at Sl. No-18'

(xiii) 2.260 Kgs./Kg. content in export item at Sl. No'19'

(xiv) 1.329 Kgs./Kg. content in export item at Sl' No'20'

(xv) 1.316 Kgs./Kg. content in export item at Sl' No'21'

(xvi) 1.276 Kgs./Kg. content in export item at Sl' No'22

(xvii) 1.545 Kgs./Kg. content in export item at Sl' No'23'

(xviii)1.716 Kgs./Kg. content in export item at Sl' No'24'

(xix) 1.687 Kgs./Kg. content in export item at Sl' No'25'

(xx) 1.673 Kes./Kg. content in export item at Sl' No'26'

(xxi) 1.490 Kgs./Kg. content in export item at Sl' No'27'

5. lmport item at Sl. No. 12 as under:

(i) \.287 Kgs.lKg. content in export item at Sl' No'28'

(ii) 1.459 Kgs./Kg. content in export item at Sl' No'29'

(iii) 1.228 Kgs./Kg. content in export item at Sl' No'30'

6. lmport item at Sl. No. 13 as under:

(i) 1.487 Kgs./Kg. content in export item at Sl' No'31'

(ii)1.463 Kgs./Kg. content in export item at Sl' No'32'

(iii) 1.452 Kgs./Kg. content in export item at Sl' No'33'

(iv) 1.978 Kgs./Kg. content in export item at Sl' No'34'

7. lmport item at Sl. No. 14 as under:

(i) L.442 Kgs./Kg. content in export item at Sl' No'35'

(ii) 1.530 Kgs./Kg. content in export item at Sl' No'36'

(iii) L.47L Kgs./Kg' content in export item at Sl' No'37'

(iv) t.442 Kes.lKg. content in export item at Sl' No'38'

(v) 1.510 Kgs'/Kg. content in export item at Sl' No'39'

tmport item at sl. No. 15 as 1.373 Kg./Kg. content in export item at sl' No' 1'

lmport item at Sl. No. 16 as under:

(i) 1-.359 Kgs./Kg. content in export item at Sl' No'44'

(ii) 1.476 Kgs./Kg. content in export item at Sl' No'45'

(iii) 1.854 Kgs./Kg. content in export item at Sl' No'46'

８
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lmport item at Sl. No. L7 as 7.7L4Kg./Kg. content in export item at Sl' No' 47'

lmport item at Sl. No' 18 as under:

(i) L.221' Kes.lKg. content in export item at Sl' No'48

(ii) 7.324 Kgs./Kg' content in export item at Sl' No'49

(iii) 1.397 Kgs./Kg. content in export item at Sl' No'50

lё ttζとヽ も.:b4'1う′慧o_ALё 2わёi` lartyN五
品さ:↑責ЁttMAX LTD., Mさet   6ヽ/5表さ:14/80-lStatus:

・０

　

・１

1      12.lmportitem at SI.No.19 as under:
.         (i)1.459 Kgs./Kg.contentin export ttem at SI.No.40.

(ii)1.356 Kgs./Kgo contentin exportitem at SI.No.41.                    
‐

(iil)1・ 452 Kgs./Kg.content in export itern at SI.No.42.

IRA concemed may take funher nece,Saγ ,学
i9n aCC° rdlngly.
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11'.お 11俺」識
さ:05104000873寛ち1.1?01..

HQ
:01/80/050′00429/AM17/

I 110.10.2017I _._--t-.*
Fil" l[LA FGlL['No/Date:3110066368"'-i'iriil/040/00088tAMtzt itt'to'zot0

ALC2/2017
IApproved
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the recommendation of DIPP letter
bccigi6n i tthざ c6品品ltee decidさ d t6 raufy the norms baSed on

no.12ノ 71ノ2017-TSVVノ38 dated10.10.2017 as under:―

1, Net Empty weight Of expOrtitern mav be speCified as 923.412 MT.import items at SI.No.l tO
I ttbrd LRLleva浜

″mav be preiXed wtth the descn
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10.

3. euantity of import item at Sl. No. 1 may be allowed as 7402 Meters. (291616 Kgs.)

inclusive of 2 % wastage.

4.

5.

Quantities of import items at Sl. No' 2 to 9
the export product as claimed by the firm'
lmport item at Sl. No. 10 may be allowed on

may take further necessary action accordingly

may be allowed as 1.03 Kgs/Kg. content in

net to net basis.

10066369 Defer
Date:21.11.2017..

MSME(ChemiCal)On

IDefer
｀
Date:21.11.2017..

MSME(ChemiCal)On

RA concerned

「

142

|

may take further necessary action accordingly

1/

|

, :Caie N6.,Oi tZ.S1gO-,eurty Name:BARODA,Meet No/Date:14/80- Status:

ALC2t20t6 iF$i'J+fNr 
AND VESSELS iiff;:,'; 

Deferred

r:01/80/050 100622lAMl7l ':34l24lO40loo2l4lAMl7l i28.10.2016 'Date:Zl'11'2011"

Decision : The Committee noted that information furnished by the firm is being sent to DIPP on

r10.,1 0.201 7 lor their examination and comments. Case is deferred lo 21 .11 2017

二
|

U/UU44D/AⅣ l1//       ・υυ′乙υ′υ甘υ′υVフ VV′ /ゝ =▼■=′ ′       ▽・… …
~― ――

:The committee decided to raufy the norms based On the recommendauOn of DHI(COpy

their letter enclosed at the end of minutes )'
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ALC2/2016 iSOLUTIONS PRIVATEIALC2/2017
Status:
Deferred

|  |                   ILIMITED              10.10.2017

File lLic.No/Date:0910064404‐ Dcfer431HQ             FilelRLA
I   :01/80/050/00588/AM17/    109/24/040/00422/AM17/      18.11.2016            1Date:21.ll.2017..

l bさtisi品 :~† hさ co品品籠

“

h616d that品お品占」6h ib品ξhさd6,thさ 石1品 衝dさ thttrにitさ r datさ d
1  14.7.2017 sentto MSME on 29.8.201 7 for their cornrnents. Case is deferred to 21.11.2017.

Case No.:45/19/80¨ALC2/2016 Party  Name:SIRIA  IMPEX Meet   No/Date:14/80‐ Status:

|「
……~~V~~~F寺

f.LTD

悪 no 05/24/40/409/AM 17/ZALC―
lvwwrJrvrr
IIIEA sta;d tf,ut tt . above mentioned authorization is issued under para 4.12 Repeat basis . It is decided
I

Ito close the case.

Case No.:46l19/80- Party Name:SPIRAL EHL Meet No/Date:14/80- Status:

,ALC2l2Ol6 ENGINEERING PRIVATE 

"ALC}I2OIT 
Deferred

TLIMITED l0' 10'2017

Fite,nle File Lic.No/Date:0510400579 DeferHQ 
y040/00378 lAMlTl '01'12'2016 Date:21ll:017"

45 :01/80/0501004411NM171':0512t

:Decision : The committee noted ttre comments fuinished by DRDO vide their letter

iNo.DIC/SCOMET/48O 1twt17 dated 2g.4.2017. The information called for from the firm vide e mail

l;;t"J; ii .iolt and final reminder sent vide email on 29.9.2017 to furnish the information" case

is deferred lo 21.11.2017.

461器
8υ05υ 0056ダAM17 

ΠL胤
ち″04υ0079νAM17 1生 122016   D江 ∝2LH201■ .

1事
:覇 俸 繹 ξ i脚 縁 縄 ξ 轟

:ぢ 夕制 鷺 糖 鷺 鴛 tl'1僧 鰍
deferred to 21.11.2017.

F3    圏

47

Dccision:The COmnnittee noted that DIPP raised
l dated 28.42017,letter sentto the ttrm vide e mail
.  Case is deferred to 21.11.2017.

滞k赫赫隅″

'証

而
1濡

面
町
高耐
Ⅶ爾F而訃d

HQ ΠL面 Filc lLic.No/Date:0410162652

:01/80/050/00577/AM17/ |:04/24/040/00175/AM17/   102.01.2017

IDefer

lDate:21.11.2017..



Case No.:60 125180-ALC2l20l6 Party Name:GOA‐ Mect   No/Date:14/80- Status:
RejectedTHERMOSTATIC         ALC2/2017

1NSTRUMENTS PVT.LTD.,  10.10.2017
~                               File Lic.No/Date:1710006533 1
1HQ              File‐ RLA
:01/80/050/00620/AM17/       :17/24/040/00171/AM17/      .06.01.201718拠
藤畢[哩壺:輝l譜壁1揮重艶梶桐撃i酬塁揮

duty wnh interestfor EODC.

| IRA may take futther necessary ac1lon,9991'1,91y・
・

He File RLA File Lic.No/Date:0510401221 Defer

,:01/80/050/00583/AM l7l :o5l23l04olo0354lAM17l 10.01 .2017 Date.2|'ll '2017 "
-r;;;;';;;";"**ittee noted rhat deficiency raised by DIPP vide their U.o.No 12t54t2017-rsw/73

dated 1g.72017. Letter sent to the firm through " *uit on 28.8.2017. lt is decided to send I final

reminder to the firm with request to furnish the point wise reply to deficiency letter within 15 days

of uploading of the minutes, failing which the.case will be rejected without further notice with

direction to the firm to pay applicaSle custom duty with interesf for EoDC. Case is deferred to

21.11.2017.

case      No.:23/25/80-lParty Name:ITRON
:ALC2/2016            'PVT・ LTD.

Case~…
……………
蔦 Lふ,馘両鷲Party NamcITRON

ALC2/2016           1PVT・ LTD.

INDIAIM."t NolDate:14/80-iStatus:

\ALC2l20l7 iDeferred
Ito.to.zotz l

INDIA IMect No/Date:14/80- Status:
DeferredALC2/2017

lo.10.2017

HQ File RLA File Lic.No/Date:0510401223 Defer

:01/80/050/00585/AM17/ 
':051231040/00381/AM17/ l0'01'2017 'Date.Zl'11'2017 "

50 Decision:The committee noted that deficiency raised by DIPP vid-e^.thei,r U'O'No l2l54l2Ol7-TSW/75

dated rg.7.2or7.Letter sent to the firm through " *uit on 2g.g.2017. rt is decided to send lfinal

reminder to the firm with request to furnish th6 point wise reply to deficiency letter within 15 days

of uproading of the minutes, fairing which the'.case wiil be iejected without further notice with

direction to the firm to pay appricaSre custom duty with interesi for EoDC. case is deferred to

21.11.2017 .

CaseNo.:3315180-ALCZ;2OITPartyName:RAGHUVAMSIMeetNo/Date:14/80-Status:
MACHINE TOOLS PRIVATE 'ALCzlzOl7 Deferred

LIMITED l0' 10'2017

HQFileRLAFileLic.No/Date:09|oo64576Defer
.0 r /R0/050/00094/AM I 8/ :o9l24l040loo523lAMlll 12.01 '2017 Date:2\ 'll '2017 "

t' 
;""ffi,;;"".;,r,"ittee noted that deficiency raised by. DHI sent the firm through e mail on.28'8'2017' lt

,is decided to send r finar reminJli to the firm with request to furnish the point wise reply to

,deficiency retter within 15 days oi uptoaoing-.of the minutes, faiting which the case will be rejected

without further notice with direction to the firm to pay appricabre vH\T duty with interest for

EODC. Case is deferred to 21.11.2017. \JW.--
e'o qTo f€-t/K. P. slNGHgq ErETf+-R.rar R{r qrqrq
Oeputy Dlroctor Goneral af For€lgn Trado

B<er qrqr< qerr+<-erre-q
Dlrectorate Gen€El ot Forelgn TredeqrFrq fu.Trrlo€ptt. of comme.E€

+ITC'er qVzET</Govt. ol lndls
, gur-r qrrq. <* ffirLrdyog Erhaw6n. New Delht

″



case No.:38/5/80 -ALCZtzot e,frB,j[ffi11[]Y}rr;:., 
Xilrro,)o/Date: 

r 4/80- 
3?H,';,

10. 10.2017

File Lic.No lDate:07101 I0952 Defer,HQ File RLA
52 :01/80/050/00099/AM 1 8/ :0712410401003 I I /AM l71 12.01 .2017 Date,2| 'tt '2017 "

Decision : The committee noted thatDRDo furnished their comments vide their letter No'

Dlc/scoMETi4gOl/M/17 dated 31.7 .2O17.The in the meeting and it is decided to request DRDO

to explain regarding what is the wastage allowed / recommend in this case. Case is deferred to

.21.11.2017.

ICase

‐ IALC2/2016

Defer

Date:21.ll.2017..

on 18.9.2017 forto DHI

「

~脇

No.:55/25/80¨

「
~icaζ

」
~~～ ~~Nol挽

/25/801狂轟

'~Na“

じIM~面

:ILC22016     ,ECIINOLOα
ES E

lStatus:

iDeferred
i

IDefer

lDate:21.ll.2017..

MSME (Chemical) on

′ |



Case
lALC2/2016

Deferred

‐
Defer

lDate:21.H.2017..

exarnination and

No/Date:14/80-Status:

PRIVATEIALC2/2017 Deferred

10066585 Defer
Date:21.11.2017..

ζeAt t6 1Aさ IIm vide e mail on

ll::iil:1:1:::ili:i:|li:::illi:|;:|:|

「藝扇葛戸下蕩高百F百〒百預E IPCH睡檬8ぶ品鵠こ百孔祗
~い
LCν2017   petred

110.10.2017

6■HQ
:Ю 1/80/050/00081/AM18/

16 MSM亡 on 066.2017 for examinauOn and

~に
百要巧豪要    聯 百  NamttCRON隅

_ご

ODttα WЮ―

1漱
温

|                IINSTRUMENTS PVT LTD  IALC2′ 011

12静
101/80ノ050/00065/AM18/

μ

pite it-ic.No/Date :09 1 0 064664' Defer

tosTstuwtlt \07 -02.2017 ,p"t?1:ll '2:17 "
;-;- *---.- I- ^^^r i

[         翌型



no.

Decision:The committee decided to raufy the norms based on the recommendation of DIPP

12/71/2017-TSVV/62 dated10.10.2017 as under:―

1.  Net Weight of export product mav be specified as 1377 Kgs.

2.  Quantity ofimport item mav be a‖ owed as 2791.8 Kgs.as 2.028 Kgs./Kg. content in exPort

product after taking 50 % recovery from scrap'

letter l

|

rRA concerned may take further necessary action accordinglY

IPa■y  Name:OAM
IINTERNATIONAL INC.

:一
― 一 一

―

一

―

 Filettlr~~~~~~~~一

一

IIHQ             卜lle KLA
101/80/050/00079/AM18/     :61/24/040/00006/AM17/

15eι iζi6A:十 hさ ё6mttitささnOted that applicauon sent
,comments. case is deferred lo 21'11'2017 '

「

薇 雨 :創朋 ∈ALCプ2m7爾 y~Nttα 雨 VoET面 声
W/Datc W8)瑠 憂

SI~~
―一 ―    ヽ‐―   ―・  ▲A‐ Iハ  A=ハ うハ ∩ 1り
もIBERÅ ふ

~瓦
ASTEムLC22017    Deた red

ECHNOLOGIESINDIA P.L.110.10・ 2017         1
¨
― 一 一 一 一 一 一

― ―

‐

・

一 一 一

~~~~‐ 一 ^―
■
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■ ■
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■ ■
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「
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      ■し… … ~‐ ■■
Fileに派 而 話輌lo066650睡LittLi

151蔦話黒:::11話 :/Ⅱ
LI〕先3Ю4υOm 82A剛7 b■ 0■2∝ 7:U1/6U/UDU/UUUOZ/AlVl1 0′      ・フ 1′ υソ′V可 υ′VV■ ψ～′̂ ^… ^

l ξent lo DIII(ё ttLMlcAL)On 06.6.2017 fOr
Decision:The COrnrnittee noted that applicatio:

・  :_r____」 ム̂う 4 44 うn47
examination and comments. case is deferred lo 21.11 .2017 .

Ｆ

Ｉ

1118‐ ti3.ヽ 6′bitさ:`Hooo1414 1Defer

24.03.2017        1Date:21.11.2017..

16 MSMЁ on 66:612617 folさ支ム品iha10n and

iCase NO.:21/)/OU―ALし∠/∠ Ulノ  r alし y     lヽ “
11■ν・

IRUBBER AND
ITECHNOLOGIES I

|

~F薦
雨 菊赫 砺 57「

蔀蔦LII゛繭籠電需
鼈 卵

篇

獅

だ
~~~~~~~~~石

覇 r活 高 一
~~~~一

一
一

  File肥 た No/Dtte:5310019312 1Detr    _|

1脇   臨蕊I蕊戸 翻需ΨT:B:し型
=

‐‐⌒‐・―    ^ハ ハ ^ハ´ワ `^´ ^ψ^―
inら +:ハ nら nバ

||
661HQ

e n6tさd that applicalon senttO MSME on 06.6.2017 for examina10n andllDecision:The COm甲lt'  ._^´ _^A`"t.
lcomments. case is deferred to 311:'2O:I

+<; tf,Io Rt5r/l<. p. SrNGH
_sq qgflRyrtrr E:Q-<r qrqrc
oeplty Dlrector Geneml of For€lgn TEde
_.Rqr rqrqr< qerffi{rrcqrrf
Dlrectorate GenoEl ot Forelgn iridoqrFrq frqriyD€ptt. of comm€rco

aITC<T lTqtFT{/Govt. ot lndls
- - sr*r raq1, rTg. ffiLrdyog Bhawan, New Delhl

響
い面画面面画面F

|

メ

li:||::11:iili:i:|~～

~~¨~~―――̈―一̈――̈―
|

-.._..^
:01/80/050/00069/AM18/ ':051241040100649lAMlll '24.03'2017 Date.2l'11'2017 "

Decision : The committee noted that application sent to MSME on 06.6.2017 for examination and

:corYlffi€rts. case is deferred lo 21'11'2017 '



:   :01/80/050/00070/AM18/

67 Decision : The Committee noted that deficiency raised by DIPP vide u.o No. 1215412017 -
TSW102 dated 1g.7.2017. Letter sent to the firm through e mail on 28.8.2017.11is decided to

send I final reminder to the firm with request to furnish the point wise reply to deficiency letter

within 15 days of uploading of the minutes, failing which the case will be rejected without further

notice with direction to the firm to pay applicable custom duty with interest for EODC. Case is

deferred lo 21.11.2017 .

Name:GEA Status:
DeferredSYSTEM

Defer
Date:2|.11.2017 ..

sentto DH1 0n 10 10.fOr their‐

168

IHQ File Lic.No/Date:0510402180 1Defer

06.04.2017

PRIVATE LIMITED lo.10.2017

FiIE 1RLA
\ :O 5 I T fi a0 I OOs84 I AMt 7 I

Siatus:
Deferred

M*t ---N"lDate: I 4/80- ]Status:

lALCzl2OlT lDeferredIto.to.zotz i

@rns-
:F"i €Io Ri=l/t<. r>. STNGH
lge qert*wro far*<r qrqrq

Oeputy Dlrector GeneBl ot Forelgn TEde
i:HI qFrR q<rRvrr<aq

Dlr€ctorate GeneEl ot Fo1619n TEd€
qffusq ftiTfrl/Doptt. of Comm6n;€

aTrgd gq=FTq/Govt. ot lndla
isEiY'r arqr, Ti EdLrdyog Bhawan, N€w oelhl

Case No.: l6l5/80-AL Czl2ll 7 Party Name:ALPINE COILS Meet No/Date: l4180- Status:

LLP ALCzl2Oll Deferred

10. 10.2017

He File RLA File Lic.No/Date:0410162g60 Defer

- r:01/80/050/00077/AMl8/ .:04l24lo40loo234lAMlll ,07.04.2017 Date:21 ',l1'2017 "
69 '" ''

Decision : The committee noted that deficiency raised by DlPPvide their letter No 1214312017-

TSW/1 15 dated 6.6.2017 and letter sent to the firm vide e mail on 12.7 .2017 and final reminder

sent to the firm vide e mail on2g. g.2017 with request . to furnish reply within 15 days of uploading

of the minutes, failing which the case will be rejected.. Case is deferred lo 21'11'2017 '

| ICasc No.:17/5/80-ALC2/2017 1Party Name:KYOCERA CTCIMeet   No/Date:14/801Status:
TOOLSIALC2/2017        1Deferredl l                  lPRECISION

File Lic.No/Date:0210207535 1Defer
‐18.04.2017            1Date:21.11.2017..

MSME on 06.6.201 7 for examinatiOn and

Case No.:14/5/80-ALC2/2017 IParty  Name:OAM  SAAI
INTERNATIONAL INC.

HQ File RLA

71

クヤ

File



:01/80/050/00075/AM18/     :05/24/040/00023/AM18/

IDecision:丁 he Cornrnittee noted that application sent
‐
  lcornrnents.case is deferred to 21.11.2017,

‐20.04.2017

―

|

ICase No.:10/5/80-ALC2/2017  Party    Name:MITSUBISHI Meet    No/Date:14/80‐ Status:

ELECTRIC INDlA PVT LTD  ‐ALC2/2017          Approved

|                          |                          110。 10.2017

HQ       F‖ ettA~~~~~一 面 軍 撼.NoDttα0510402311 1

:01/80/050/00071/AM18/      :05/24/040/00019/AM18/      21.04.2017

1Decision:The committee decided to ratify the norms based on the recommendatton of DIPP letter
:,no. 1217 1 1201 7-TSW72 daled1O.1 0.201 7 as under :-

,

, L Quantities of import items at Sl. No' 1 to 119

. export item at Sl. No. 1, as claimed by the firm'
: 2. Quantities of import items at Sl' No' 120 to 357

export item at Sl. No. 2, as claimed by the firm'

3. Quantities of import items at Sl' No' 358 to 657

, export item at Sl. No. 3 as claimed by the firm'

further necessary action accordingly

may be allowed on net to net basis in;

may be allowed on net to net basis in ,

may be allowed on net to net basis in

I

‐Case No.:7/8/80-ALC2/2017 Party

INDIA

173

「P繭
面茄
師

Filc lilclRLA.. HQ/J 
:01/80/050/001 54lAM I 8/ :03/94/040/00059/AM18/

:Decision , ih" .o**ittee noted that deficiency raised

letter sent to the firm vide e mail on 5'10'2017' to

121.11.2017

′ f



冨

珈 面 蒻

獅
面 聴
yw蒲 赫 剛訃

1鵬
d

|

761HQ ΠL面 File Lic.No/Date:0910064966 Defer
,Date:21 .11.2017..:01/80/050/00173/AM18/ ::09/24/040/00652/AM17/   125.04.2017

Decision : The committee deliberated on the matter and it is decided to send completer set of

application to DIPP for their examination / comments.. Case is deferred lo 21.11.2017.

Case No.:22lgBO:-ALC2hOtl Party Name:FLASH FORGE rMeet No/Date:14/80-'Status:

, PVT LTD 'ALC2l20l7 Deferred

10' 10'201 7

Ho File RLA File Lic'NolDate.2610012791 Defer
77 ,oilsoto50/00166/AMl8/ :26r24t040t00003/AMl8/ 28.04.2017 Date,Zl.ll'2017"

Decision : The Committee noted that hard copy of the application not received and letter sent to
-RA ;l;; " ,nrlr on 22.9. 2017 to furnish naid copy o the application case is deferred to

‐21.11.2017.

ёasも 6ヽ::iう

'5'86」

ALC2'201ケ IParty    ヽムふさ:責 ELVOET Nleet   No/Date:14/80¨ Status:
‐
                  RUBBER AND PLASTIC‐ ALC2/2017         Deferred
.                 TECHNOLOGIESINDIA P.L.10.10.2017

781鵠8:05100:::/1↓ lν
由お
―普発:1'y0002ν A↓ ij由

お
け 譜
gR号∝3HO11671:::1111lL701■

.

‐
 15&iζ 6n iヤ hき ё6語ふittとさh6ted‐ thatち 661iもな衝6ハ ξさAllo 5111(chettical)on 06.6.201 7 for their
‐
 lexamina」 on and comments.Case is deferred to 21.11.2017.

,Meet Nolout,",t4,leo,_,Sfu;r,
'ALC2l2Ol7 'Deferred
r0. 10.20 l7

,o HQ Fit. Rla 
^.^ ^^" ,,^ ^tr1ot 

File Lic'No/Date:0910065010 Defer

' ' ::01/80/050/00057/AMl8/ :091241040100049/AMl8/ 04.05-2017 Date:21 '11'2017 "

Decision : The committee noted that hard copy of tne application not received and letter sent to

RA vide e mail on 22.g. 2017 to furnish naid copy o the application case is deferred to

21.11.2017 .

Case No.:2/4/80-ALC2/2017 Party      Name:FRIZAIR
PRIVATE LIMITED

caseNo.:39/5/80-ALC2l2Ol7 Party Name:L & T-MHPS Meet No/Date:14/80- Status:

TURBINE, GENERATORS ALC2l2ol7 Deferred

PRIVATE, LIMITED 10.I0.2017

He Fiie RLA File Lic.No/Date:0310813078 :Defer

:01/80/050/00100/AM18/ :031951040101041/AMl7/ os.os'zotz 'Date:2l'l l'2017"

80 Decision : The committee noted that deficiency raised by DH]- yld" their D'o No' 3/56/2017-

TSW(B) dated Nil. Letter sent to the firm through e mail on ia.a.zo17.ll is decided to send lfinal

reminder to the firm with request to furnish the point wise reply to deficiency letter within 15 days

of uploading of the minutes, failing which the case will be iejected without further notice with

r rdirection to the firm to pay appricaSb custom duty with interesf for Eggc. case is deferred to

|,73Ъ I;.me Wm 
Ю Pay dPμ luavlc Ou.LvI H u… J… … …

亀 慮 鱚 繁
―
菖 高葛gq qerrf*vrer Rgr qrqrc

Deputy Dtrecior Geneml of rdrelgiiTlbie
ft-qqr qrqr< qerR-<crrfiqlt ffiH#tsS;:5,"11"*Jffi

9+ ailr<T snr.Fr./Govt. ottnari --
sErrr ?r.f?. qri ia.druclyog Bhawan. Ncw Dclht



No/Date:14/80■ Status:

INSTRUMENTS PVT LTD   IALC2/2017
1                          110.10.2017

Approved

81

1                  
百 ile鰤雨而漂轟而覆雨戸

|

:01/80/050/00169/AM18/       :05/24/040/00056/AM18/      105.05.2017

Decision : The committee decided to ratify the norms based on the recommendation of DIPP letter

no. 1217 1 t201 7-TSW/81 datedl 0.1 0.201 7 as under :-

7. Net weight of export product may be specified as 459 Kgs'

. euantity of import item may be allowed as 930.8 Kgs. as 2.028 Kgs./Kg. content in export product

fter taking 50 % recovery from scrap

RA concerned may take further necessary action accordingly

l iCaseNo.:10/7/80-ALC2/2017 1Party Name:EL SEWEDYIMeet  No/Date:14/80-‐

_  1   ´:.   ́    .._ r、 lr〒 ^ぃ う ワ つA4フ f^r

Decision : The committee noted that the application of the firm sent to DIET on 3'7 '2017 for

their examination and comments. case is deferred lo 21.11.2017 '

「

1商品雨:漁而
「
AIしめて雨

２

　

ａ

File'RLA

Party Name:RIETER
PRIVATE LIMITED

INDIA IMeet  No/Da
lALC2/2017
lo。 10.2017

File iLic.No/Date:3H

te:14/80-Status:

Deferred

ユタ

13輔 蔦戸而麗需要戸面而而
ガ
高 :i12∝召

●  ●・   f■L_`:__^^_``^ nL」 l ハn 4^Qつ ∩17f∩ r
Decision : The committee noted that the application of the firm sent to DHI on 16'8'2017 for

Glii"r"rination and comments. Case is deferred lo 21.11.2017 '



:01/80/050/00175/AM18/     :31/82/040/00016/AM18/      12.05.2017             Datc:21.11.2017..

Decision:The Cornrnittee noted that application sent to DHl on 12.7 201 7 for their exarnination

and cornrnents.case is deferred to 21.11.2017.

File lLic.No/Date:0210207598

:01/80/050/00172/AMl8/ :021241040100026/AMl8/ 15.05.2017

86 Decision : The Committee noted that application sent to DIPP for their
comments. lt is decided to ask the firm to furnish information on following :-

lnformation at sl no. 3.4.5&11 of standard format.

case is deferred to 21.11.2017.

ICaseNo.:28/8/80-ALC2/2017 1Party
l                   lEXPORTS

iLIMITED

IHQ            FilelRLA

HQ

Namc:NIPHA IMeet   No/Date:14/80■ Status:

PRIVATE ALC2/2017         Dcferrcd
10.10.2017

File Lic.No/Date:0510402573 Defer

Defer
Date:Zt.11.2011..

examination and

IDate:21.‖ 。2017

/89/17-TSW (B).it iS

enclosed at the end of

Case No.:4/8/80-ALC2/2017  Party Name:THE INDUREIMect   No/Datc:14/80■ Status:

PVT.LTD             IALC2/2017         Deferred
110。 10.2017

File RLA

871:01/80/050/00148/AM18/     105/24/040/00005/AM18/ 16.05.2017

Decision : The committee noted that DHI raised deficiency vide their U.O.No. 3

decided to send letter to the firm to furnish information. ( copy of deficiency letter

minutes. ) case is deferred to 21.11.2017

ICase No.:8/8/80-ALC2/2017 Party  Name:BONATRANS‐ Meet   No/Date:14/80-Status:

I                  INDIA PRIVATE LIMITED  ‐ALC2/2017         Deferred
10.10.2017

88 HQ             li18‐ RLA            Filc LicoNo/Date:0310813305 Defer
:O1/80/050/00152/AM18/    103/94/040/00142/AM18/     16.05.2017            ‐Date:21.ll.2017..

Decisi6n:The`bふ mitteと五6tさa thtt aさ iciさ Aと,:五isさども,thさ btti↓ iac も6ヽ。.15'1ケ:TSW(Ё )aha it is
decided to send lette to the flrrrl vide e rnail on 29.9.2017.case is deferred to 21.11.2017..

cageヽ 6.:l1/8た6:ALC2/261ケ  |五五,  Natte:BoNATRANSIMeet   No/Date:14/80-Status:
INDIA PRIVATE LIMITED IALC2/2017        Deferred

110.10.2017            1

89 HQ             Fi16 RLA            File Lic.No/Date:0310813302 1Defer
iO 1/80/050/00155/AM18/     :03/94/040/00139/AM18/      16.05.2017            .Date:21.11.2017.。

IDecision:The commhtee notcd that dcnciency raised by the DHI宙 de UONo.15/17¨TSW(B)letter sent

‐ lto the irm vide e mail on 29.9.2017.case is deferred to 21.11.2017..

/
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90 HQ   ⅢIRLA   Ⅲe   緩
:01/80/050/00174/AM18/     :l1/24/040/00002/AM18/     23.05.2017

Decision:The Cornrllittee noted that the applicatlon of the firrn sent to

exanlination and cornrYlents. Case ls deferred to 21.11.2017.

‐Date:21.11.2017..

MEIT on 12 7.2017 for

ト

「
~Ftt」
雨J万
'80-ALCν

2∝ 7 Party Name:FRIZAIR IMcet   No/Date:14/80¨ Status:

IPRIVATE LIヽ江ITED :ALC2/2017 Deferred

10. 10.20 l7

le Lic.No/Date:09 I 0065095 DeferHQ File IRLA Fi

:01/80/050/00063/AM I 8/ '10924040/00091/AM l8/ '24.05.2017 Date:27 .l I .2017 ..

Decision : The Committee noted that hard copy of the application not received and letter sent to

R A vide e mail on 05.10.2017 to furnish hard copy of the application. Case is deferred to

21.11.2017.

' case No':orsrso- ALC2t2ot7 
'Kyrrr*,r, ,,J,T[";oto* lH:t ,ro,)o''ute:14i80- '3?l]i;o

r 0.10.2017

File Lic.No/Date:0310813498 Defer
o, HQ File RLA
vz:ot)g0/050/00150/AM18/ ,:03t94t040/00141/AMl8/ ',24.05.2017 Date,Zl.11.2017..

Decision : The Committee noted that DEIT has raised deficiency vide their letter No. 1714012017-

llpiw Jated 10.g.2017. Firm has furnished information is being send to DIET for their comments,.

case is deferred to 21 .11.2017 .

| lё基とヽ 6:liヒ′恵た6:ALё夕う01ウ  |五■,‐       Name:DEEIMeet   No/Date:14/80-Status:
‐ ‐                  IDEVELOPMENT ENGINEERSIALC2/2017        1Approved i

l  l                    LTD.                110・ 10.2017

:31鴨::/::li01::/1↓ lj由
た
飛ちj:ililili  

‐18七お`6わ農も:6Sib462ウёb ~ |
AM18/   125.05.2017       1

1 158&まも五:十 Aさ

“

Mttiteさ dさふdld i6 1各 ti～ the h61hξ  6Ьζさa61 lhさ rさ

“

品品さndム16ハ Of b由 1(co6'‐

| loftheirletter enclosed at the end of minutes).

| IRA concemed may take funher necessary acti9P'999rql,91y          _   _

IINDIAPVT.LTD。

(EOU)

| |:01/80/050/00168/AM18/ :03/94/040/00157/AM18/     125.05.2017 Date:21.11.2017..

IDecision:The Committee noted that the appllcauOn Ofthe lrm sentto MSME on 12.7.2017 for
歯 画面 ¨ d∞mmmL Cお dS“ ねrd b劉 ‖ 劉 L  

μ
zts<i stto .=iLzk. P. stNGH
sq qsrt*qrqF fr<r qmrg

D€puty Dlrector General of For€lgn Tmde
frr<qr qrqr< q-Err{<qrrilq

Dlrectorate Genorel ot Forelgn Trade
qrfutq Blrrr/D€ptt. ot commorco

tITCE tr{.FTY/Govt. of lndla
guTrr ?{qE. q:r rqEil

t dyog Elhawan, New Dolhl

」L?



Ctte N∝ννЮ■ LCν獅 7 EttNEEⅢ
Nぎ
鰤 αⅥ SHAL造

1/η∬
げDttα WЮ―

1潔 led
iCORPORATION

HQ            FilelRLA
110.10.2017 I

- eir. E[.Nolurt"'borooxo-:o ipirei
95

96

:O1/80/050/001451 Mヽ18/     :06/24/040/00008/AM18/     129.05.2017             Date:21.11.2017..

Decision:The Cornrnittee noted that hard copy of the firm's app‖ cation not received. lt is decided

to request RA&輌 rm to submlt 4 set of applicalon to DGFT HQ for conslderation failing which the

case wi‖ be treated as closed. Case is deferred to 21.11.2017.

CぉeNQ3わ /80-ALC22∝ 7:報
も譜 鵬 :島 T.LT」

ECHI造
1/2∝ツ

Dttα W8)1謗
[led

i          110.10.2017     1

HQ
:01/80/050/00064/AM18/

FilelRLA File lLic.No/Date:0810140386 1Defer

|:08/24/040/00056/AM18/     130.05.2017 Date:21.11.2017..

Decision : The Committee noted that hard copy of the firm's application not received. Letter sent to

RA vide e mail on 22.9.2017 lo furnish hard copy of application. Case is deferred lo 21.11.20-17 .

Case No.:26 18180-ALC2l20l7 Party Name:MICRONIMeet  No/Date:14/80- Status:
DeferredINSTRUMENTS PVT LTD  IALC2/2017

110.10.2017

HQ 面 File Lic.No/Date:0510402989 Defer

:01/80/050/00170/AM18/     :05/24/040/00105/AM18/     31.05.2017

97bさぎisi6A:十 hさ ё6mmittee nOted that dettciency raised by DIPP vide U.〇 .

caseヽ3       藤再丁
~~

IMEDIA LTD.

Date:21.ll.2017..

No.12/54/2017-

TSW140 dated 18.7.2017. Letter sent to the firm through e mail on28.8.2017 . lt is decided to

send I final reminder to the firm with request to furnish the point wise reply to deficiency letter

within 15 days of uploading of the minutes, failing which the case will be rejected without_further

rnotice with direction to thJfirm to pay applicable custom duty with interest for EODC. Case is

deferred lo 21.11.2017 .

Name:VEELINE Mcet   No/Date:14/80■ Status:
DeferredALC2/2017

10.10.2017

File Lic.No/Date:0210207642 1Defer.HQ              FilelRLA
101/80/050/00178/AⅣ l18/     :02/24/040/00037/AM18/     131.05.2017            ‐Date:21.ll.2017..

98 betiti6A:十五さё6品品ittさ6h6t6a that aさ 輌ciさ hcy raised by DIPP vide U.○ .No.12/54′2017-

TSVV/140 dated 18.7.2017. letter sent to the firm through e ma‖ on 28.8.2017 . lt is decided to

.send l final rerninder to the firm with request to furnish the point wiSe reply to deflciency letter

wttn 15 days of u口 oadng d he而 nu嬬衛階』ょ鳳鵠t;稲出‖tttFT:甜ru富111notice with direction to the firm to pay app‖ cal

ldeferred to 21.11.2017

3つ



F".ty N"m;FLASH FORGENC.t - No/oate:t+/80-istatus:

lPvr r-ro ',p'Lczlzotl lDeferredi"'-'- ito'to'zotz .

HQ File lLic.No/Date:2610012803 DeferRL面
:01/80/050/00165/AM18/ :26/24/040/00007/AⅣl18/     102.06.2017

99 Decision : The Committee noted that deficiency raised by DIPP vide U.o. No. 12154t2o17 -TSW
,142 daled 18.7.2017. letter sent to the firm through e mail on 28.8.2017. lt is decided to send I

final reminder to the firm with request to furnish the point wise reply to deficiency letter within 15

days of uploading of the minutes, failing which the case will be rejected without further notice with

direction to the firm to pay applicable custom duty with interest for EoDC. Case is deferred to

21.11.2017

‐ ‐
   MittЁ5 Meさ t  No/Date:14/80-Status:ICase No.:1/11/80-ALC2/2017 Party Name:HTL LI

,ALC2/2017         Deferred
10.10.2017

ЮO鶏
鳳 蕊 11話

j鴻
胤ちi∴鳳 ∴ζl剛ν 

Ⅲe‐
躙 辮

α囲 剛

T3寛ち1デ |?創 L

Rオ飛:鳶|:'1まま::″観l素I穏∫臨詰鳴認i記霊鴨翼r電:1,1イ男lTT

Name:CHASYS'Meet  NO/Date:14/80- Status:
DeferredAUTOMOTIVE

coMPONENTS PVT.LTD.
ALC2/2017
lo.10.2017

File RLA File Lic'No/Date:3110066778 Defer
HQ
:01/80/050/00158/AMl8/ :311831040100033/AMl8/ 09.06'2017 Date:2l',tt'2017 "

l0l p..irion :The committee noted that DHI raised deficiency vide their U'o' No' 3 (60 ) /17 -TSW

(B) dated 14.7.2017 . letter sent to the firm through " 
*ait on 28'8'2017 ' lt is decided to send I

final reminder to the firm with requeit to furnish the point wise reply.to deficiency letter within 15

days of uploading of the minutes, failing which the case will be rejected without further notice with

direction to the firm to pay applicable iustom duty with interest for EoDc. case is deferred to

21.11.2017

ATREYA Meet No/Date:14/80- Status:

ALC2/2017
10.10.2017

HQFileRLAFileLic.No/Date:0410|63234
102 :01/80/050/00l77lAMr}l :041241040/00035/AMl8/ 14'06'2017

Decision : The committee decided to ratify the norms based on the recommendation of DHI ( copy

of their letter enclosed at the end of minutes )'

RA concerned may take further necessary action accordingly

Case No.:33/8/80-ALC2/2017  Party Name:SREE
ENTERPRISES Approved

"- - r --
lcaseNo.:23l8/80-ALC2l2ll7 tpartyNarne;iirr- Lrruilreb it"t] ,- )o/Date:14/80-lStatus:

10.10.2017

2/

Ｆ

Ｉ

1 1



‐AO         ~~  11181良 LA             File lLic.No/Date:0410163237 1Defer
:01/80/050/00167/AM18/   :04/24/040/00059/AM18/   i19.06.2017       Date:29.08.2017

beciζi3n:十 hさ ёOmttntee nOted that DEIT has浅」sさd dettciency vide theirletter No.17ノ
39/2017-

lD日 Aヽ′ 月ら+らバ1∩ 只つ∩17 1●ffハ Qon十 lhρ firm vidn ema‖ on 5.10.201 7 to furnish inforrTnation.case

__ @Ei"1*i 1"*"' iivr.rrHerlcs LrD., \+!.r?,?!.'] loererred

「
「繭画面面而        14/80-野判

――――――一――……
一
―――――――                 ―~~~~=・ ―

=r

卜
4踊
80/050/00146/AM18/訛 轟 扁 蕊 灘 櫛

赫 万

1臨 覇

Decision:The COrnrYlittee noted that hard copy Of the firm's application not recelved. Letter sent
´  ● ● ●   ●      r___::__■ :^_ ハ ^^^:^月 ^`^´ r^月 |ハ

vide e mail on 5.10.2017 to RA concern to furnish hard copy of application. case is deferred to

21.11.2017.

lPHllV dated 1 0.8.2017. Lette sent the firm vide ema‖ on 5.10.201 7 to furnish inforrTnation.case

is deferred to 21.11.2017.

~‐~貰 丁 =TTy百 頂 蔦
=蔦
~雫
=I~~葛

正 I蔦 竃 語 面 下 丙 ヽぉ _f  N^/n,1●・14崚 o… 面 Я
"ls: ~~~~

Ⅲ5鶴8話5鳳 l二晨↓lν
訛
性ち3/040/001脚
ぶ ‖鷲財 1茸l葦聾舗‐  15さtiま6n i■hきじ6品

“

i性ささn016d ihat hム「d6611

|  ICase No.:3/8/80¨ ALC2/2017 ‐

10.10.2017

vide e mall on 5.10.2017 to RA concern to furnish hard copy of application.Case is deferred to‐

21.11.2017.

121.11.2017 .

ё基とヽ 8:13/8/80-ALё 2/'61ケ  latty~   漁aふさ:ёHЁMico lM8et  No/Date:14/801Status:      
‐

I                  SYNTHETICS LTD。 ,     IALC2/2017        1Deferred     l
110.10.2017           1

嬬 8話5鳳1鳳j鴨蕊蕊1二1ボ
: li覆 襲換1588iζ igh if百さё61lrnittささ百6ted thら t hard copソ

,vide e mall on 5.10.2017 to RA concem to fu

dci €to RiE/l<. P- SINGH
tu Esr,+r]6 Rq qrcrrq

od-ou'v oiiiiti,rbineml of Forelgn Trade

o,;m,"'ffi.=.ffE=tffio.
qrFrcq ftqgY95p6. of commorcs

.ilrtl gT6r{/Govt. of lndla
s611-rr aTq=r, =€ R€ -

Llay-db' enLiry6n, New Delhl

3井



CATEGORY“A"(MANUAL CASES)

Lic.No.&
date

ノ162ノ00101/AM15ノMノs Pranita

Engineering

Solutions

Pvt.Ltd,

0710059077
dt.13.08.200

8

RLA,

No.07ノ24ノ040/00187/AM09
Meeting No.14l18

Request for fixation of norms.Date:10.10.2017
Bangalore has been Sent tO

08.01.2016. to furnish their
ffirt received from MSME

MSME on 03.08.2015 fotlowed by reminder on

comments. Case is deferred lo 21.11.2017 '

Lic.No.&
date

HQF.No.01ノ80/050ノ00138/AM16/Mノs. BOysen
lndia    Ltd.,

Utter Pradesh

Case No.Aノ R¨

163
0510394521
dt.10.06.201

5

ノ00096ノAM16Meeting

No.14ノ 18
Request for fixation of norms

n sent to MSME on

23.02.2016. Case is deferred t0 21.11.2017

Lic. No. &
date

.No.01′80/050ノ00120/AM16ノ

Care Pvt.Ltd.

Ahmedabad

Case No.A/R―
164

0810135195
dt.06.05.2015

RLA,

No.08′24ノ040/00023/AM16

Request for revision of norms

De話lon:~Firrn's request dated 02.01.2016~has~been sent to MSME: on
23.02.2016 Case is deferred to 21.11.2017

メ

M/s.

TECH



S.No.338
.No.01ノ80ノ050ノ 00386ノAM16ノM/s.

Motherson

Sumi
Systems Ltd.1

New Delhi

0510396342
dt.1611.2015

RA.F.No.05/24/040ノ 00382ノAMl

Request for fixation of normsDate:10.10.17

r and-decided to ratifY the norms

as under:-

Keeping in view, wastage for sprue & runner and burning loss of 3 %

during moulding, the committee decided to ratify norms as under:

1. lmport item at sl. No. 1 as 1.061 Kg./Kg. content in export item at sl' No' 2'

2. Import item at Sl. No. 2 as L 258 Kg./Kg. content in export item at Sl' No' 1'

3.lmportitemsatSl.No.3to13-onnettonetbasis
4.lmportitematSl.No.14as1,2o8Kg./Kg.contentinexportitematSl.No'38
5. lmPort item at Sl. No' 15 as under:

(i) 1.238 Kgs./Kg. content in export item at Sl' No'39'

(ii) 1.32g Kgs'/Kg. content in export item at Sl' No'40'

(iii) 1.381 Kgs./Kg. content in export item at Sl' No'41'

(iv) 1. 383 Kgs./Kg. content in export item at Sl' No'42

(v)   1.528 Kgs./Kg.contentin exportitem at SI.No.43.

(vi)  1.512 Kgs.′ Kg.content in exportitern at SI.No.44

(Vil)  1・ 381 Kgs.ノ Kg.contentin export nem at sl.No.45.

(Viii) 1・ 377 Kgs./Kg.contentin exportitem at SI.No.46.

(lx)  1.236 Kgs./Kg.content in exportitern at SI.No.47.

(x)   1.329 Kgs.ノ Kg.content in exportitern at SI.No.48.

(xl)  1.498 Kgsノ Kg.contentln exportitem at Sl.No.49.

(xii)  2.260 Kgs./Kg.content in exportitern at SI.No.50.

(Xili) 1・ 673 Kgs./Kg.contentln exportitem at SI.No.51.

(xiv) 2.260 Kgs.ノ Kg.content in exportitern at SI.No.52.

2竹



6. lmportitem at SI.No. 16 as under:

(1) 1.287 Kgs./Kg.contentin exportitems at SI.No.34&37.

(ii) 1.228 Kgs.ノ Kgo contentin exportitern at SI.No.35.

(ili) 1.459 Kgs.ノ Kg.cOntent in exportiterTl at SI.No.36.

lrnport itenl at SI.No.17 asl.978 Kg.ノ Kg.contentin exportitern at SI.No.21.

lmportitem at SI.No.18 as under:

(1)  1.442 Kgs./Kg.contentin exportitern at SI.No.17.

(ii) 1.471 Kgs.ノKgo contentin exportitern at SI.No.18.

(iii) 1.452 Kgs./Kg.contentin exportitern at SI.No.19.

(iv) 1.442 Kgs./Kg.contentin exportitern at SI.No.20.

lmportitem at SI.No.19 as under:

(i)  1.474 Kgs./Kg.contentin exportitern at SIo No.11.

(ii) 1.459 Kgs./Kg.contentin exportitenl at SI.No.12.

(iii) 1.490 Kgs.ノ Kg.cOntentin exportitern at SI.No.13.

(iv) 1.356 Kgs./Kg.contentin exportitems at SI.No.14&15.

(v) 1.452 Kgs./Kg.contentin exportitern at SI.No.16.

lmportitern at SI.No.20 as l.065 Kg.ノKg.contentin exportitern at SI.No.3.

lmportitern at SI.No.21 as underi

(1)  1.360 Kgs.ノKg.contentin exportitem at SI.No.6.

(ii) 1.207 Kgs.ノ Kg.contentin exportitenl at SI.No.7.

(Hi) 1.214 Kgs./Kg.contentin exportitern at SI.No.8.

(iv) 1.216 Kgs.ノKg.contentin exportitenl at SI.No.9.

(v) 1.21l Kgs.ノ Kg.contentin exportitem at SI.No.10.

12.lmportitem at SI.No.22 as under:

(i) 1.476 Kgs./Kg.cOntent in exportiterrl at SI.No.22

(ii) 1.235 Kgs./Kg.contentin exportitenl at SI.No.23

(iii)1.743 Kgs./Kg.contentin exportitern at SI.No.24

(iv)1.648 Kgs./Kg.contentin exportitern at SI.No.25

(v) 1.244 Kgs.ノ Kg.contentin exportitenl at SI.No.26

(vi)1.648 Kgs.ノ Kg.contentin exportitenl at SI.No.27

(vil)2.06 Kgs.ノ Kg.content in exportitenl at SI.No.28

(v面)1.359 Kgs./Kg.contentln exportitern at SI.No.29

(ix)1.471 Kgs./Kg.contentin exportitern at SI.No.30

(x) 1.545 Kgs./Kg.contentin exportitern at SI.No.31

13.lmportitem at SI.No.23 as underi

(1) 1.419 Kgs./Kg.contentin export herrl at SI.No.32.

(ii) 1.397 Kgs./Kg.contentin exportitern at SI.No.33.
14.lmportitem at SI.No.24 as under:

(1) 1.114 Kgs.ノ Kg.contentin exportitern at SI.No.4.

(ii)1.089 Kgs.ノ Kg.contentin exportitenl at SI.No.5.

RA concern rnay takre further necessary action accordingly.

７

８
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S.No.339

Case No.A′ R―
176

M/s Goa

Thermostatic
lnstruments
Pvt. Ltd., Goa

F.No.01′80/050/00055/AM16′
DES.|

Lic. No. and
date

Meeung
No.14/18

RLA
No.17/24/040ノ 00204ノAM15

1710006064
dt

ll.03.2015Datei

1010.2017
Request for ratification of
norms.

Decisior': DIPP DL dated 28.04.2017 has been sent to the fir. lt is decided m on

25.05.2017 and final reminder sent through e mail on 06.9.2017 . lt is decided to
reject the case with direction to the firm to pay applicable custom duty with

interest for EODC.

RA mav take further necessary action accordingly.

S.No.340

S.No.341

Case No.Aノ R―
14

M/s Larsen
& Toubro
Limited,
Mumbai

F.No.01/80ノ 050/00170/AM12/
DES.|

Lic. No. and
date

Meeung
No.14/18

RLA
No.03/95′ 040/00166/AM12

0310640468
Date
05.07.2011Date:

10.10.2017

Request for amendment in

description of export Product.
Decision:Firm's request dated ll.04.2017 has been sentto DHl on 19.04.2017.
Case is deferred to 21.11.2017.

Case No.A′ R―
18

M/s
KINECO
PRIVATE
LIMITED,
GOA.

HQF.No.01ノ80/050/00133/AMll
/DES.|

Lic. No. and
date

Meeting
No.14/18

RLA
F.No.17/24′ 040′00028/AM10
RLA
F.No.17/24/040/00017ノ AMll
RLA
F.No.17′ 24′040ノ00055/AM10
RLA
F.No.17/24/040/00008′ AMll
RLA
F.No.17′ 24ノ040/00004/AMll

i)1710002815
date
08.10.2009
ii)1710003514
date
30.09.2010
iiり

1710003301
date
28.04.2010
iv)

1710003421
date
27.07.2010
v)1710003338
date
21.05.2010

Date:

10.10.2017

Request for fixation I
modification / amendment of
norms.

Decision: Flrrn's request dated 23.01.2017
20.04.2017Case is deferred to 21.11.2017.

has been sent to DH鴇

う 6命 0議-- *.i-+a-Yrea f*{I qrqrg
o.l-odv oir,ittirr-oenoml of Forelgn Trade
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r{rTiI iffqtFTg/Govt. of lndla

,oHEffi;,rtffi-,.,,
36



SI.No.342
F.No.

01/80/050/00162/AM13/DES.|

Lic. No. and
date

Case No.A′ R―
41

M/s
Zenith
Precision
Private
Limited,
Bangalor
e

07101088131
dt.09.05.2012

RLA No.07/24ノ 040/00029ノAM13Meeung   No.
14/18

Request for ratification of norms.

Decision: The committee decided to ratify the norms based on the

recommendation of DIPP letter no. 1217112017-TSW41-AlR dated10.10.2017
as under :-

Quantities of import items may be allowed as under after taking l5olo recovery from

Aluminium scrap & 5 %o recovery from Stainless Steel Scrap:

RA concerned may take further necessary actioq tqqgrdlnglL

Quantity in KgsQuantity in Kgs after
15%/5%

Quantity in Kgs after
15%/5%

105.10

183.53

Case No.Aノ R―
42

M/s
Zenith
Precision
Private
Limited,
Bangalor
e

F.No.

01′80ノ050/00161/AM13ノ DES.|

ｄｎａ０Ｎ・‥ｃ
．

ａｔｅ

Ｌ

ｄ

Meeung   No.
14ノ 18

RLA No.07/24ノ 040ノ00028ノAM13 07101088129
dt.09.05.2012

Datedi

1010.2017

Request for ratification of norms.

Decision: The committee decided
recommendation of DIPP letter no.

to ratify the norms based on the
12t7 1 ]2017-TSW42-A/R datedl 0. 1 0.201 7\

SI.No

+o €r-, -R;aill<. P. srNGH
rgq -rerll-lwo; f-rri:r qrqrq

Doputy Dlrector General of Forelgn Tmdg
Rvr qrqrq qEffft+qrr<a-q

DlroatoEte Gen€ral of Forolgn Trado
qrFl*rrq frrTpypsr11. ot commerEo

qTTCr Elg.Frq/Govt. of lndla
€llTrf q.rl. Tr f<Fii

Udyog Bhawan. Now Oelhl

39-



as under :-
Quantities of import items may be allowed as under after taking l57o recovery from

Aluminium scrap & 5 oZ recovery from Stainless Steel Scrap:

RA concerned may take further necessary action accordingly-

Quantity in KgsQuantity in Kgs after
15%/5%

Quantity in Kgs after
150/0/50/0

137.79

142.81

675.59

251.14

159.ll

159.!l

291.21

Lic.No.and
date

F.No.

01/80ノ050/00226/AM16/DES.|
Case No.Aノ R―
43 Prec:s:on

Private

LirYlited,

Bangalore

0710108399
dt.

22.06.2015

Meeting   No.
14/18

Request for ratification of

eO to ratifY the norms based on the

recommendation of DIPP letter no. 12t71I2017-TSW43-A/R dated10.10.2017

as under :-

l. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:

Quantity in Nos.Quantity in Nos.Quantity in Nos.

+ii !?lo ftiE/?<. p. srNGH\rq E-6rf*yr5 fit<r zrrrqtrq
D€puty Dl.octor General of Fo.elgn Tradg

frer rqrqrq qtfrffirrrcrzf
Dlrectorate ceneral ot For€t9n Tradeqffttq frrTr.UD€ptt. of commoreeqT{eT rsrg.Fr{/ covt. of tndta

=rErrrr 
rrqB. <g rqffiUd)rog Bhawan, N€w Oetht

3g

SI.No.344

10.10.2017



2. araltities of import items may be allowed as under after taking 15olo recovery

from Aluminium scrap & 5 7o recovery from Stainless Steel Scrap:

RA concerned may take further necessary action accordingly.'

Quantity in KgsQuantity in Kgs after
15%/5%

Quantity in Kgs after
15% I 57o recove

SI.No.345
Lic.No.and
date01/80ノ050/00315ノ AM15/DES.l

M/s Zenith
Precision
Private
Limited,
Bangalore

Case No.Aノ R―
44

0710105532
dt.

07.07.2014

Meeung   No.
14ノ 18

Request for ratification ofDated:

10.10.2017

atitY the norms based on the

recommendation of DIPP letter no. 12t7112017-TSW44-tuR dated10.10.2017

as under :-

euantities of import items may be allowed as under after taking 157o recovery from

Aluminium scrap & 5 7o recovery from Stainless Steel Scrap:

Quantity in KgsQuantity in Kgs after
15%/5%rec

Quantity in Kgs after

3?



174.88

RA concerned may take further necessary action accordingly..

474.36

SI.No.346
Lic. No. and
date01/80/050ノ 00243を生M15ノDES.lPrecision

Private

LirYlited,

Bangalore

Case No.A′ R―
45

0710104725
dt.

03.06.2014

Meeung   No.
14ノ 18

Request for ratification of

h^^:^:_・ Thら  ぃハrn m‖ +o●  パoridnd lo ratifl, the norms baSed on theDecisloni The COnlrnittee decided to ratify the
recornrvlendation of DIPP letter no.12/71/2017-TSW/45-AIR dated10.10.2017
as under:-

Quantities of import items may be allowed as under after taking l5oZ recovery

from Aluminium scrap & S tZ. recovery from Stal
Quantity in KgsQuantity in Kgs after

15°/o/50/0
Quantity in Kgs after
l5o I 57o recover

131.58

613.57

537.75

吻つ

鯉T

10.10.2017

■■6ゼ計0_■

「
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RA concerned mav take further necessary action accordingly..

SI.No.347
Lic. No. and
date

F.No.

01/80/050/00224/AM16ノ DES.|
M/s Zenith
Precision
Private
Limited,
Bangalore

Case No.A/R―
46

0710107790
dt.12.03.201

5

Meeting   No.
14ノ 18

Request for ratification of
norms.

decided to ratify the norms based on the

recommendation of DIPP letter no. 12t7112017-TSW46-tuR dated10j0.2017
as under:-

1. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-

2. Quantities of import items may be allowed as under after taking 157o recovery

from Aluminium scrap & 5 o/o recovery from Stainless Steel Scrap :

Quantity in Nos.Quantity in Nos.Quantity in Nos.

Quantity in KgsQuantity in Kgs afterQuantity in Kgs after
15%/5%
335.658

147.73

145.87

68.855

↓
(′

ノ

S6 rf,to RiE/l<. P. srNGH
sq q-€ryft:rr6 frq tqrqrg

Deputy Dliector GenoEl of Forelgn Trado
fuasl qrqrv q<rFr-errac

Dlrectorate Goneral of Forelgn TEdB
rrrFr:q ftrrrqroeptt. of commorc€

r{rl-d grreET{/Gow. ot lndla
rErETrT Tr.I?f. 4; ft<ft

uovori Bhawan. New Delhl



RA concerned may take further necessary action accordingly..

SI.No.348
Lic. No. and
date

F.No.

01/80/050/00206/AM16/DES.|
M/s Zenith
Precision
Private
Limited,
Bangalore

Case No.A/R―
47

0710107368
dt.06.01.201

5

Meetlng   No
14ノ 18

Request for ratification of
norms.

Decision The committee decided to ratify the norms

recommendation of DIPP letter no. 1217112017-TSW47-AJR
as under :-

Quantities of import items may be allowed as under after taking

Aluminium scrap & 5 7o recovery from Stainless Steel Scrap:

based  on the
dated1 0.10.2017

150/O recovery from

Quantity in Kgs
150/0/50/O recov

Quantity in Kgs after
150/0/50/O recove

Quantity in Kgs after
150/0/50/0

114.12

3584.931517.57
215.56316.88

111.54

122.39

to fio RiE/?<. P. slNGFi
< q<ri*vra R{f qfqrq

oeiitv oiria6r ooneml of Forelgn Trede
fsf, arqr< q6rfuqEir6q

olr'eitbiite oeiiemt oi For€lgn TEde
qrFrq Br1rrzDeptt. of commorQo

CITY-I gctFTc/Govt. ot lndla

,o#ffi"ffiffi-',-',

%井

RLA
No.07/24/040/00358ノ AM15

10.10.2017



RA concerned may take further necessary action accordingly-

SI.No.349
Lic. No. and
date

FoNo.

01/80/050/00192/AM16ノ DES.|
M/s Zenith
Precision
Private
Limited,
Bangalore

Case No.A/R―
48

0710107791
dt.

12.03.2015

Meeting   No.
14/18

Request for ratification of
norms.

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 1217112017-TSW48-AIR dated10.10.2017
as under :-

l. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:

2. Quantities of import items may be allowed as under after taking 15olo recovery

from Aluminium scrap & 5 7o recovery from Stainless Steel Scrap:

RA concerned may take further necessary action acc

Quantity in Nos.Quantity in Nos.Quantity in Nos.

Quantity in Kgs
150/0/50/O reco

Quantity in Kgs afterQuantity in Kgs after
15%/5%

1031.47
222.76

128.97

3381.00

*<i fio Rierx. p. stNGHlsq qETl*Yr€ Rcr qrqrv
Doputy Dlrector GeneEl of For€lgn Trado

frq r:zrrrrr qerRcrrff{
Dlr€ctorate GeneEl ot For€lgn TEd6qrFfsq frrTr.I/E)eptt. of commerce

sITRt iFrrrtFlY/Govt. of lndla
stiq rrqr. Tli REtrLrclyog Bhawen, N€w Oelhl

リ

RLA
No.07/24ノ 040/00452ノAM15



SI.No.350
F.No.

01/80ノ050/00207/AM16ノ DE
S.|

M/s Zenith
Precision
Private Limited,
Bangalore RLA

No.07ノ24/040ノ00450/AM15
0710107794
dt.

1203.2015

Meeting   No.
14/18

Request for ratification of
norms.

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 1217112017-TSW49-tuR dated10.10.2017
as under :-

1. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-

Quantities of import items may be allowed as under after taking l57o recovery

from Aluminium scrap & 5 7o recovery from Stainless Steel Scrap:

action accordiRA concerned take further

Quantity in Nos. Quantity in Nos.Quantity in Nos.

Quantity in Kgs
150/0/50/0

Quantity in Kgs after
15% 15% recovery

Quantity in Kgs after
15% 15% recovery

634.43

182.49

119.481

レ
７
ι
７ 鸞 癬 鯉T



SI.No.351
Lic. No. and
date

F.No.

01ノ80/050ノ00205/AM16ノ DES.|
Case No.A/R―
50

M/s Zenith
Precision
Private
Limited,
Bangalore

0710107401
dt.08.01.201

5

RLA
No.07ノ 24/040ノ00346AM15

Meeung   No.
14/18

Request  for  ratification  of

norrYns.

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 1217112017-TSW50-A/R dated10.10.2017
as under :-

l. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-

2. Quantities of import items may be allowed as under after taking l5%o recovery

from Aluminium scrap & 5 7o recovery from Stainless Steel Scrap:

Quantity in Nos.Quantity in Nos.Quantity in Nos.

8d rf,to f+ii6/r<. P- slNGFi
ffi €rFrls6 Rqr qrqi-q

oi-ou'tv oiiiit6r-caneel ot Forelon Trad€
ffi ffcITq qE;iT-E=lEq

orrbittiite o.iieral bf Forelgn Trade
qrPrq BrTrrYD€Ptt. of Comm€l*o

qrqa r[{rtFTC/ Govt. of lndla

,"Hgffi"itffi-,,-,,
″ダ



Quantity in Kgs after
15% 15% recovery

RA concerned may take further necessary action accordingly..

Quantity in Kgs after
15% 15% recovery

251.21

352.62

213.19

Case No.Aノ R―
51

M/s Zenith
Precis:on

Private

LirYlited,

Bangalore

F.No.

01ノ80′050/00195ノ AM16/DES.l
Lic.No.and
date

Meeung   No.
14ノ 18

RLA
No.07ノ 24/040ノ00442AM15

0710107755
dt.

05.03.2015Dated:

10.10.2017

Request for ratification of
norms.

Decision: The committee decided
recommendation of DIPP letter no.
as under :-

l. Quantities of exPort items maY

weights as given under:-

tO ralfy the norms based on the
12ノ 71ノ2017-TSW/51¨AノR dated10.10.2017

also be specifled in Nos. in addition to their

"

SI.No.352

GH

均

`

gq q6ryfftq-e6 f*<r tqrqrq
Doputy Dlroc{or GenoEl of Forelgn Trade

frvI qrEfi\a q6rftqrrf,-q
Dlr€ctorate Gon€El ot Forelgn TEdo
qrFrnr ftqP7P.o6. of commerc€

aTr{(l lsfqtFT{.rGovt. of lndla
<rETrr !{q=r- Tg T<ffiI

tJdyogt Bhawan, New Delfrl



Quantity in Nos.Quantity in Nos.

2. Quantities of import items may be allowed as under after taking l5olo recovery

from Aluminium scrap & 5 o/o recovery from Stainless Steel Scrap:

RA concerned may take further necessary action accordingly.

Quantity in Nos.

Quantity in Kgs
150/0/50/0

Quantity in Kgs after
15%/5%

Quantity in Kgs after
15%/5%

121.651151.217
121.65

414.53

353
Lic. No. and
date

F.No.

01/80ノ050/00158′ AM16/DES.|
M/s Zenith
Precision
Private
Limited,
Bangalore

Case No.A/R―
52

0710108420
dt.

25.06.2015

Meeting   No.
14/18

Request for ratification of
norms.

Decision The committee decided to ratify the norms based on the

recommendation of DIPP letter no. 1217112017-TSW52-A|R dated10.10.2017
as under:-

l. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-

2. Quantities of import items may be allowed as under after taking l5%o recovery

from Aluminium scrap & 5 0Z recovery from Stainless Steel Scrap:

Quantity in Nos.Quantity in Nos.Quantity in Nos.

Quantity in KgsQuantity in Kgs after
150/0/5%

Quantity in Kgs after

″升

10.10.2017



RA concerned may take further necessary action accordingly..

421.01
245.34

310.43 245.34491.10

491.10

SI.No.354
F.No.

01/80/050/00044ノAM15/DES.|
Lic. No. and
date

M/s Zenith
Precision
Private
Limited,
Bangalore

Case No.A/R―
53

0710102672
dt.

06.03.2014

Meeting   No
14ノ 18

Request for ratification of
norms.

OeCision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 1217112017-TSW53-tuR dated10.10.2017
as under:-

Quantities of import items may be allowed as under after taking 150lo recovery from

Aluminium scrap & 5 oZ recovery from Stainless Steel Scrap :

RA concerned may take further necessary action accor

Quantity in Kgs
150/0/50/O reco

Quantity in Kgs after
15% 15% recove

Quantity in Kgs after
15%/5%

12.335

197.76

102.228

Case No.A/R―
54

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01ノ80/050/00191/AM16′ DES.|
Lic.No.and
date

Meetlng   No.
14/18

RLA
No.07/24/040/00061AM16

0710108298
dt.01.06.201

5

,
Dated:

10.10.2017

Request for ratification of
norms.

SI.No

均g

10.10.2017



Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 1217112017-TSWs4-tuR datedl 0.10.2017
as under :-

l. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-

2. Quantities of import items may be allowed as under after taking l57o recovery

from scrap:

Quantity in Nos.Quantity in Nos.

Quantity in Kgs after
l50% recover

Quantity in Kgs after

112.93

均7



RA concerned may take further necessary action accordingly-

143.62

Case No.Aノ R―
55

M/s Larsen
Toubro
Limited,
Mumbai

F,No.01ノ80/050/00618/AM15ノ D
ES.|

Lic. No. and
date

Meeting   No.
14/18

RLA
No.03/95ノ 040/00690ノAM15

0310791521
dt.

28.11.2014Dated:

10.10.2017

Request for re-ratification of
norms.

Dec:s:on:~:Firm's~石 pplicauOn~dated~24.03.2017 has been sent to DHl on

02.06.201 7 for exarnination and cornrnents.[)Hl raised deficiency and letter

sent to the firm through e mail on 6.9.201 7 with request to furnish inforrnation

on fo‖owing points:¨

1.Calculalonノ lusuncatiOn for addi輛 onal nemsノ quant性 ies

Case is deferred to 21.11.2017.

SI.No.356

SI.No.357
Case No.Aノ R―
56

M/s Bharat
Heavy
Electrical
Limited,
Hyderabad.

F.No.01/80/050/00495/AMllノ D
ES.|

Lic.No and
date

Meeting   No.
14′ 18

RLA
No.09ノ 24/040ノ00169/AMll

0910043002
dt.

06.08.2010Dated:

10.10.2017

Request for fixation of norms.

Decisiotr;he comffiatter regarding supply of imported

inputs to EPCG authorisation holders .Letter sent to the firm to furnish the

details of date wise supply made to the EPCG authorisation holder for

manufacture of power plant through e mail on 21.7.2017 and reminder sent on

S.10.2017 to furnish iniormation. Firm vide their letter dated 12.9.2017 has

requested for grant of one month time to provide the required information'

Committee decided to allow time up to 11.11.2017. Case is defeIzUo
21.11.2017. \,x&

p



SI.No.358

SI.No.359

SI.No 360

ＲＡ０ＮｅＳＣａ

５７

M/sL&丁 M̈HI
丁urbine

Generators
Pvt.Ltd

F.No.01/80/050/00390ノ AM14/D
ES.|

Lic. No.
date
and

Meeting   No.
14/18

RLA
No.03/95/040/00055/AM14

0310753783
Dt.15.10.20

13Dated:

10.10.2017

Request for amendment in
norrns .

Decision: The request of the firm dated 30.3.2017 sent to DHI on3.7.2017 for
their comments. Case is deferred to 21.11.2017.

Case No.
A′R-67

M/s. MSS lndia Pvt. Ltd.,
Mumbai

F No
01ノ80′ 162ノ204/AM18ノ DES― |

ALC Meeting
No.  14/18
dt        .
10.10.2017

SubieCt:― Modittca輛on of input― output Wastage norms forthe
year 2013-14,2014… 15 and 2015-1 6 for Electrical Spares/parts

for lndustrial use.

ffinotedthatdeficiencyhasbeenraisedbyDlPPvide
their t.D No 12I6312007-TSW 67A/R dated 9.8.2017 . Letter is being sent to
the firm to furnish information. Case is deferred lo 21.11.2017

Case No.
AノR-69

M/s Bharat
Heavy
Electricals
Limited,
Haridwar

F.No.01/80′ 050/00572ノAM12
ノDES.|

Lic.No.
date

and

ALC Meeung
No.14ノ 80

RLA
No.61/24/040ノ 00055′AM12

6110000728
dt,7.12.2011

Datedi

10.10.2017

Request for revision of
norms to allow six items
at Sl. No. 217, 218,219,
228, 229 and 230 and
grant of deemed exPort
benefits against the
above six items

結lTll篤
a龍

『 :1 1
29.8.2017.They  submitted diagrams of Boiler tturbine Generator(BTG)
Package and requested to a‖ ow six items at SI. No.217,218,219,228,229

and 230 and grant of deemed export benefits against the above siX items.The

cornrnittee advised the representatives to subnlit papers with valid documents

for exanlination. Corrlrnittee after going through the subrnission made by the
firrn vide thel「 letter dated 1 4.9.2017 decided to fon″ ard the papers to[DHl for

comments.Case is deferred to 21.11.2017.

∫ |



SI.No.361

SI.No.363

Case No.A/R
-70

M/s. Bharat
Heavy
Electricals
Ltd.,
Hardwar

F.No.01/80/050ノ 00332/AM12ノ

DES.|

Lic.No.and date

Meeting  No.
14ノ80

RLA
No.61/24′ 040/00030ノ AM12
&61/24ノ040/00031ノ AM12

6110000675
29.8.2011      &
6110000676
29.8.2011

Datedi

10.10.2017

Subject: Request for Fixation
/revision of norms.

Decision '. The iommittee noted that representative of the firm has attended
for personal hearing before the norms committee meeting no 11l80 held on

29.8.2017. Committee after going through the submission made by the firm
vide their letter dated 04.9.2017 decided to fonruard the papers to DHI for
comments. Case is deferred lo 21.11.2017.

SI.No.362

Case No.
AノR-160

Mノs Nucon
Aerospace
Pvt.  Ltd.,
Hyderabad.

F.No.01/80/050/00232/AM17ノ
DES.|

Lic. No. and date

ALC
Meeting
No.

RLA
No.09/24/040ノ 00717/AM16

0910063349
dt.02.03.2016

Dated: Request for ratification of
norms.

it is decided to send
/ comments.. Case is

Decision :The committee deliberated on the matter and
completer set of application to DIPP for their examination
deferred lo 21.11.2017 .

Lic. No. and
date

F.No.01ノ 80/050/00097ノAM12/DES.
|

M/s Boom
Systems
Private
Limited,
Faridabad.

0510297632
dt.26.07.2011

RLA No.05/23/040ノ 00156/AM12

Request for revision of norms for
import product.

e firm Sh. Arun Raut ( Director ) appeared

before norms committee and written justification given by the firm vide their

letter dated 06.10.2017 discussed before the committee. Committee decided

to re-instate import item at sl. No 1 &2 on the recommendation of DHI .

RA concern may take further

μゞ



Onhl't- la'l< 44 * n'u ''h'

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l0ll0l20l7 - Case No. 4/21180 (lrUs Zenith Precision (P) Ltd. (Advance
Authorization No. 071 0 107058 dated 26.11.2014)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking l50Z recovery from Aluminium
scrap & 5 0/o recovery from Stainless Steel Scrap:

Ｓｌ
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

1 13.87 26 19.57 51 20.40

2. 553.4 27. 79,16 52 5.62
3. 132.64 28 179.96 53 19.62

4. 285.75 29 104.78 54 81.52

5. 70.18 30 18.60 55 21.78

6. 1041.19 31 14.09 56 118.60

7. 14.83 32 13.94 57 7.90
8. 27.85 33 24.48 58 33.39

9. 29。 12 34 61.79 59 68.33

0. 7.19 35 18.14 60 315.49

1 121.49 36 245.66 61 285。 75

2. 11.86 37 341.47 62 361.42

3. 2.12 38 313.37 63 120.06

4. 8.21 39 57.06 64 345.81

5. 50.80 40 20.80 65 104.40

6. 688.56 41 42.47 66 138.74

7. 8.2s 42 30.70 67 138.74

8. 16.59 43 296.34 68 9.18
9 102.78 44 32.03 69 14.67

20. 55.80 45 81.14 70 27.64
う
４ 11.49 46 27.25 71 29.12
つ
４
つ
４ 6.3 8 47 10.88 72 26.67

23 6.36 48 98.53 73 19.27

24. 24.43 49 2.tl 74 2.27
25 3.12 50 14.65

Norms Committee may take a view. /~｀
＼レ l=

(S.K. Jain)
Development Officer

Norms Committee I
DIPP No.12/71/2017-TSW/2 dated 10.10.2017

c>



″膨'た ~″ /′ /∂≒髪_D/ll
Department of Industrial Policy & promotion

(rsw)

NC MEETING DATED l0ll0l20l7 - CASE NO. 2/13/80 (M/S ZENTTH PRECISTON (p)
LTD. (ADVANCE AUTHORIZATION NO. O7IOIOI739 DATED 29.04,2016)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as
given under:-

2. Quantities of import items may be allowed as under after takin g 15% recovery from
Aluminium scrap &.5 % recovery from Stainless Steel Scrap:

Norms Committee may take a view
端 許

レ ヽみ
Development Offlcer

Norms Committee I
DIPP No. 1217112017-TSW/17 dated 10.10.2017.

Ｓ‐
。
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in sl.
No.

Quantity in Nos

1 375 つ
ん 67 23 つ

４

И
守

つ
４ 1672 13 1903 24 つ

乙
И
守

3 1621 14 888 25 375
4 67 15 504 26 つ

一

5 67 16 504 27 212
6 94 17 264 28 212
7 146 18 1119 29 t22
8 251 19 1238 30 601
9 239 20 135 31 737
10 4551 つ

４ 135

1079 つ
４
つ
乙 107

unllnlum recove m 1 Sc
Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after l5%o /
5oZ recovery

1 69.86 12 275.29 23 47.45
つ
４ 116.15 13 416 24 186
3 108.94 14 643.04 25 6
4 35.47 15 257.50 26 75.46
5 35.09 16 257.50 27 223
6 14.70 17 t46 28 223
7 22.79 18 801.18 29 83.05
8 38.21 19 931 30 33.62
9 37.23 20 28.75 31 つ

ん

10 231 つ
ん 28.75

43.10 22 475。 75

勁



on'A t' 雄́ ″ 影ル 4
♪ /″

Departlllent of lndustrial Policyと &Promotion

(TSW)

NC MEETING DATED 10/10/2017-CASE NO.3/13/80(]Ⅵ /S ZENITH PRECIS10N(P)
LTD。 (ADVANCE AUTHORIZAT10N NO。 0710110157 DATED 26.07.2016)

Advance Authorization lnay be ratifled as underi

l.Quantitics of export items may also be specifled in Nos.in addition to thcir weights as

given under:―

Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. Sl.

No.
Quantity in Nos.

1 249 53 10736 105 15
つ
４ 210 54 10714 106 15

3 208 55 1598 107 139

4 ８つ
乙
つ
乙 56 1007 108 67

5 484 57 758 109 67

6 439 58 506 110 25

7 459 59 119 25

8 435 60 94 う
乙 19

9 914 61 187 113 31

10 785 62 253 114 1672

785 63 434 115 1621
つ
４ 472 64 2061 116 535

13 5057 65 696 117 624

14 3816 66 178 l18 641

15 8358 67 1242 119 304

16 1820 68 8654 120 288

17 1813 69 5369 121 19

18 519 70 4027 122 19

19 1985 71 138 123 30

20 2782 72 364 124 44

21 804 73 つ
乙
κ
υ 125 130

つ
乙
つ
４ 49889 74 2455 126 5088

23 451 75 125 127 5088

24 685 76 1151 128 1670

25 185 77 602 129 1956

26 1 107 78 360 130 720

27 1382 79 267 131 lH9
28 3351 80 122 132 4403

29 1188 81 120 133 310

30 1188 う
ん
０
０ 120 134 310

31 7553 83 24 135 164

32 5968 84 46 136 1392

ダ



33 723 85 88 137 4551
34 6052 86 87 138 263
35 2s8 87 1838 139 425
36 807 88 810 140 30
37 4303 89 17 141 44
38 1327 90 17 142 44
39 702 91 43 143 61
40 716 92 43 144 47
41 2854 93 52 145 47
42 780 94 17 146 37
43 2213 95 17 147 19
44 235 96 81 148 27
45 1327 97 181 149 14362
46 1967 98 181 150 3549
47 1770 99 7 151 888
48 240 100 7 つ

４
ξ
υ 621

49 1819 101 8 153 4472
50 354 102 8 154 720
51 2425 103 12 155 135
つ
乙
く
υ 181 1 104 12 156 135

2. Quantities of import items may be allowed as under after taking l5olo recovery from
Aluminium scrap & 5 Yo recovery from Stainless Steel Scrap :

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

sl.
No

Quantity in Kgs after
15% 15% recovery

sl.
No.

Quantity in Kgs after 15%o I
5o/o tecovery

1 40 53 8399.72 105 31.22
2 36.38 54 8382.30 106 31.22
3 46.3 55 372 107 227
4 50.64 56 362.86 108 38.26
5 74.00 57 273.12 109 37.84
6 76.03 58 51 110 18
7 102.04 59 89 18.13
8 96.6 60 75。92 112 12.42
9 173.00 61 223.59 113 12
10 436.5 つ

４
κ
υ 245,00 114 124.73

436.5 63 315.04 115 116.85
つ
乙 82.75 64 1317.95 116 7
13 139.87 65 209.15 117 445.55
14 113.50 66 192.03 118 457.04
く
υ 511.55 67 225.86 119 268
16 27.00 68 523.63 t20 254
17 29.00 69 224.00 121 18.46
18 55.63 70 168.00 122 18.46
19 109.35 71 7.31 123 15

SL



ヘ

20 85.00 72 12 124 19
21 739.31 73 7.70 125 112.63
22 4066.00 74 72.00 126 2487
23 68.00 75 15.04 127 2487
24 86.00 76 42.66 128 53.84
25 179.86 77 31.15 129 46.28
26 338.28 78 15.07 130 60.46
27 421.56 79 50.38 131 871.94
28 915.53 80 36.81 132 471.82
29 92.05 81 9.52 う

Ｄ
う
、
フ 266.87

30 92.05 82 9.52 134 266.87
31 172.05 83 10.93 135 118.98
32 135。 94 84 7.72 136 890.23
33 205.83 85 21.42 137 231
34 368.49 86 21.42 138 85.48
35 51.00 87 65.34 139 106.74
36 152.00 88 5.40 140 13
37 329.03 89 34.25 141 19

38 138.02 90 34.25 142 6.87
39 348.14 91 538.94 143 9.45

40 687.54 92 538.94 144 57.26
41 33.41 93 288.01 145 57.34
42 38.51 94 34.25 146 44.71
43 496.00 95 34.25 147 22.86

44 242.72 96 39.97 148 32.53
45 2087.68 97 268。 78 149 1159
46 6869.84 98 268.78 150 114.41

47 901.75 99 14.85 151 684
48 125 100 14.85 152 446.42

49 188.36 101 15.26 153 105.77

50 13.40 102 15.26 154 60.46

51 92.62 103 23.62 155 31 15

52 105.93 104 23.62 156 31.15

Norms Committee may take a view.

Norms Committee I
DIPP No.12/71/2017-TSW/22 dated 10.10.2017.

(S.K.Jain)
Development Offlcer

∫4-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l0ll0t20l7 - case No. 18/16/80 (M/s Shakti Pumps (India)Ltd')

(Advance Authorization No. 5610004986 dated 30.08.2016)

Information submitted by the firm vide their letter No. SPILA{ORMS/AMDT14986

dated 2310812017 has been perused which is not complete and they may be asked to

submit the following information:

1. Information in respect of Sl. No. 5 of Standard Deficiency Format, export

product wise i.e. weight of "Nut" and weight of Stainless steel Strip in

the Stainless Steel Clamping Strip(Export item)'

2. Information in respect of Sl. No. 12 of Standard Deficiency Format, export

Product wise.
3. euantity of export item in Nos. also in addition to its weight.

Norms committee maY take a view _ _ ^'4 1T.ifft u-',1-
(S.K.Jain)

DeveloPment Officer

Norms Committee I
DIPP No. l2l1 I l20ll-TSW27 dated 10/10/2017

ST
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 101012017 - Case No. 34/19/80 (M/s Thermax Limited) (Advance

Authorization No. 3110066368 dated 18.10.2016)

Advance Authorisation may be ratified as under:

1 . Net Empty weight of export item may be specifie d as 923.412 MT .

2. Word iR.l.uunt" may be prefixed with the descriptions of import items at Sl.

No. I to 10.

3. euantity of import item at Sl. No. I may be allowed as 7402 Meters.

(291616 Kgs.) inclusive of 2 %o wastage.

4. euantities 
-of 

import items at Sl. No. 2 to 9 may be allowed as 1.03 Kgs/Kg.

content in the export product as claimed by the firm'
5. Import item at Sl. No. l0 may be allowed on net to net basis.

Norms Committee maY take a view.

く。鳥:計 →`と
Development Officer

Norms Committee I
DIPP No.12/71/2017-TSW/38    datcd 10/10/2017
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Department of Hearry lndustry Dt/ r- ?--

NC-l

NC meeting dated 7ol7o/2ot7.AA of Dee development may be ratified as under

NC may take a view

sroN c- L647/7742/cN
Item L,2,7- 7.O2Kg/Kgcontent in Ep
Item 3 to 5- net to net under GN4. word etc from sino 4 be
deleted.
Item 8 - as per Miscll C-L647
比em l′ 3-1.02Kg/Kg cOntentin EP
Item 2- net to net under GN4. Word All type of varionts
deleted.

K.K.Tiwari)

ん
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l0ll0t20l7 -Case No. 4/5/80 (M/s Micron Instruments Pvt. Ltd.)

(Advance Authorization No. 0510402041 dated 23.03.2017)

Advance Authorization may be ratified as under:

1. Net weight of export product may be specified as 1377 Kgs'

2. euantity of import item may be allowed as2791 8 Kgs. as 2.028 Kgs./Kg. content

in export product after taking 50 % recovery from scrap'

Norms committee maY take a view
+^

,"?,#o1;f'L-,1
Norms Committee I
ntpp No. l2l1ll20l7-TSW62 dated l0ll0l20l7

6l
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NC Meeting dated 1011012017- Case No. 10/5/80 (M/s Mitsubishi Electric India pvt.
Limited ) (Advance Authorization No. 0s10402311 dated 21.04.2017)

Advance Authorisation may be ratified as under:

I'Quantities of import items at Sl. No. I to l19 may be allowed on net to net
basis in export item at Sl. No. l, as claimed by the drm.

2.Quantities of import items at Sl. No. 120 to 357 may be allowed on net to net
basis in export item at Sl. No. 2, as claimed by the firm.

3. Quantities of import items at Sl. No. 358 to 657 may be allowed on net to net
basis in export item at Sl. No. 3 as claimed by the firm.

Norms committee may take a view

Norms Committee I
DIPP No.12/71/2017-TSW/72

Departlnen1 0f lndustrial POlicy`&PromotiOn

(TSW)

dated lo/1o/2017

Development Officer
議Jぶ
同レユ―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l0ll0l20l7 -Case No. 2515/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402472 dated 05.05.20f 7)

Advance Authorization may be ratified as under:

l. Net weight of export product may be specified as 459 Kgs.
2. Quantity of import item may be allowed as 930.8 Kgs. as 2.028 Kgs./Kg. content

in export product after taking 50 0Z recovery from scrap.

Norms committee may take a view
a-e lff-t1-l!

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1217112017-TSW/81 dated 10/1012017

″
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Department of Hear4y lndustry

NC meeting dated 1O/70/2OL7.AA of Dee development may be ratified as under

ID AA No S10N C-1647/1742/GN-4/Repeat

42 510400372 tem l′ 2′ 7‐ 1.02Kg/Kg contentin EP

ltem 3 to 6-net to net under(3N4.Word etc frorn Sino 4 be

de:eted.

ltern 8-as per Misc‖ C-1647

93 510402703 Item 1 ,3-t.OzKglKg content in EP

Item 2- net to net under GN4. Word Att type of varionts be
deleted.

NC may take a view

‰
lndustrial Adviser

p竹

NC― l
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″ ″Department of Heavy lndustry

NC meeting dated 7O/tOlzOL7. Sree Atreya AA may be ratified as under

ID AA No S10N C-1647/1742/GN¨ 4/Repeat
102 410163234 Item 1-1.02Ke/Kg content in EP

NC may take a view

|IJ`|li:|lliiillliili)

:ndustrial Adviser

NC― |

`ゞ
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Department of lndustrial Policy&Promotion          
′ノ′″

(TSW)

Subject:Rtteeting dated 10/10/2017-Case No.A/R‐ 41(M/s Zenith PrecisiOn(P)Ltd.

(Advance AuthorizatiOn No.0710088131 dated 09。 05。2012)

Advance Authorisation lnay bc ratifled as under:

Quantities Of import items may be a110wed as under after taking 15%recovery from
Aluminiunl scrap∂こ50/O recovery from Stainless Stcel Scrap:

Sl.

No
Quantity in Kgs after
15% /50% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% l5oZ recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after l5o/o I
5oZ recovery

1 1.99 19 11.20 37 8.44
2. 93.73 20 20.89 38 18.30
3. 105.10 21 20.00 39 52.70
4 47.06 つ

４
つ
４ 20.00 40 7.79

5 29.29 23 7.70 41 7.80
6 13.61 24 26.03 42 14.97
7 79.92 25 44.32 43 62.69
8 68.31 26 38.47
9 6.27 27 41.13
10 6.27 28 90.72
28.75 29 5.53

つ
乙 7.65 30 9.68
13 14.86 31 49.42

14 24.56 32 105.06
15 21.62 33 104.92

16 10.64 34 13.05

17 13.53 35 183.53
18 35.46 36 7.66

Norms Committee may take a view.

―

ヽ

1‐ 1ヽ ‐l te′ 、

(S.K. Jain)
Development Officer

Norms Committee l
DIPP No.12/71/2017-TSW/41-A/R dated 10.10.2017

%
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Department of Industrial Policy & Promotion
(rsw)

Subject: NC Meeting dated l0ll0l20l7 - Case No. AIR-42 (M/s Zenith Precision (p) Ltd.
(Advance Authorization No. 07f 0088129 dated 09.05.2012)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 0Z recovery from Stainless Steel Scrap:

Ｓ‐
，
Ｎ。

Quantity in Kgs after
15% l5oZ recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% I 5Yorecovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after 15%6 I
5olo recOvery

1 440.50 19 45,13 37 10
2 243.05 20 42.42 38 10
Ｏ
Ｄ 137.79 21 260.28 39 15,75

4 34.79 22 260.28 40 142.81

5 193.57 23 10.99 41 142.81

6 68.75 24 98.29 つ
４
И
守 48.26

7 144.29 25 36.85 43 48.26
8 144.58 26 1068.94 44 1172
9 31 27 778.96 45 1172
10 31 28 108.74 46 28.88

675.59 29 39.48 47 14.18
つ
乙 675.59 30 40.59 48 251.14
13 5.48 31 4.38 49 251.14
14 104.35 32 4.19 50 159.11
15 110.04 33 297.77 51 159,11

16 110.04 34 51.68 52 17.10

17 291.21 35 15.58 53 42.42

18 45.13 36 15.60

Norms Committee may take a view.

-L-r.rJ fit-rL-r,)_
(S.K. Jain)

Development Officer

Norms Committee I
DIPP No. l2l7 112017-TSW 142-AlR dated 10.10.201 7
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Dtf l)
Department of Industrial Policy & promotion

(rsw)
NC MEETING DATED 1011012017 - CASE NO. A/R-43 (M/S ZENITH PRECISION (p)
LTD. (ADVANCE AUTHORIZATION NO. 0710108399 DATED 22.06.2015)

Advance Authorization may be ratified as under:
l. Quantities of f export items may also be specified in Nos. in addition to their weights as

given under:

2. Quantities of import items may be allowed as under afte. takirrg l5olo recorery fro*
Aluminium scrap & 5 o/o recovery from Stainless Steel Sc

Norms Committee may take a view

Norms Committee I
otpp N". rzlzrrzorz-TSw43-AlR dated t}.t}.zot7.

'/ 
-+"(s'K' Jairl)'r t e-l L'' r

Development Officer

Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. sl.
No.

Quantity in Nos.

1 917 14 146 27 4548
2 1160 15 236 28 31
3 1190 16 425 29 32
4 565 17 44 30 29
5 s33 18 65 31 1563
6 34 19 44 32 38
7 34 20 61 33 35
8 264 つ

４ 47 34 1699
9 94 つ

４
う
Ｚ 47 35 1292

10 51 23 37 36 793
s27 24 19 37 720

12 78 25 27 38 349
13 77 26 52

nlum b recove m Stal iCC

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% l5oZ recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% /5olo recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after 15oh I
5oZ recovery

l 12.00 14 285.73 27 367
つ
４ 843.92 15 461.43 28 28.79
3 865.47 16 98.49 29 30.13
4 498 17 17.33 30 40.23
5 470 18 25.53 31 62.44
6 33.69 19 6.32 32 81.98
7 33.69 20 8.72 33 つ

４
κ
Ｕ

8 77.62 21 52.48 34 691
9 22 52.52 35 935.42
10 19.32 23 40.95 36 373
656.64 24 20.82 37 340

つ
４ 151.60 25 29.66 38 193
13 t44 26 38.62

$(
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Departinent of lndustrial Policy`&Promotion

(TSW)

NC MEETING DATED 10/10/2017-CASE NO.A/R‐ 44 (R4/S ZENITⅡ  PRECIS10N(P)
LTD。 (ADVANCE AUTHORIZAT10N NO。 0710105532 DATED 07.07.2014)

Advancc Authorization inay be ratifled as undcr:

Quantities ofimport items may bc allowed as under aftertaking 15%recovery from Aluminium
scrap 8ι 5 0/O recovery from Stainless Steel Scrap:

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% /50% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% l5oZ recovery

Sl.

No.
Quantity in Kgs after l5o/o I
5oZ recovery

1 16.37 24 31.81 47 73.86
2 18.50 25 23.14 48 68.82
3 11.90 26 61.52 49 20.14
4 15.89 27 11.30 50 8.19

5 5.78 28 101.88 51 9.83

6 27.24 29 7.33 52 5。 95
7 36.07 30 25.01 53 156.72
8 15.53 31 16.56 54 174.88
9 9.97 32 4.92 55 3.10

0 8.02 33 2.66 56 25.87
1 4.02 34 9.33 57 11.79

2 19.52 35 87.61 58 33.45
3 20.83 36 44.43 59 9.40
4 13.26 37 4.13 60 7.56

5 474.36 38 309.24 61 76.52

6 28.13 39 99.16 62 6.05

7 6.71 40 18.81 63 2.08

8 61.21 41 104.48 64 28.13

9 45。 91 42 115.48 65 16.68

20 273.9 43 91.8
つ
４ 305.3 44 35.27
22 242.48 45 11.3

23 16.16 46 135.69

Norms Committee may take a view

*^--r 1 -t t -l L'l .1--

(S.K. Jain)
Development Officer

Norms Colllmittee I

DIPP No.12/71/2017-TSW/44-A/R dated 10.10.2017.

′ァ
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Departllllent of lndustrial Policy`&PromotiOn

(TSW)

NC MEETING DATED 10102017-CASE NOoA/R‐ 45 (ⅣVS ZENITH PRECIS10N(P)
LTD。 (ADVANCE AUTHORIZAT10N NO.0710104725 DATED 03.06.2014)

Advance Authorization may be ratifled as under:

Quantities of import items may be allowcd as under after taking 15%recovery from
Aluminiunl scrap`し 50/O recovery from Stainless Steel Scrap:

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% l50% recovery

Ｓ‐
，
Ｎ。

Quantity in Kgs after
15% l5oZ recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after l5%o I
5oZ recovery

l 21.71 16 4.91 31 10.23
つ
乙 20.86 17 29.38 32 4.06
3 9.16 18 97.77 33 11.94
4 19.30 19 9.55 34 17.43

5 130.00 20 3.06 35 18.39

6 18.00 21 27.72 36 27.22

7 34.04 22 30.164 37 32.56

8 98.50 23 28.78 38 3.01

9 131.58 24 302.546 39 1.26

10 613.57 25 160.960 40 3.72

50.98 26 471.05 41 19.05

12 33.71 27 18.62 42 15.67

13 537.75 28 104.09

14 294.26 29 66.29

15 132.66 30 159.21

(S.K. Jain)
Development Officer

Norms Committee I
DIPP No. l2l7 | 12017-TSWi45-A/R dated 10.10.2017
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Department of Industrial policy & promotion
(rsw)

NC MEETING DATED t0fi0t}0t7 - CASE NO. A/R_46 O/US ZENITH PRECISION (p)
LTD. (ADVANCE AUTHORIZATION NO. O7LOIO77uO DATED 12.03.2015)

Advance Authorization may be ratified as under:

l. Quantities of export items may also be specified in Nos. in addition to their weights as
given under:-

2. Quantities of import items may be allowed as under after taking l5o/o recovery from
Aluminium scrap & 5 o/o rccovery from Stainless Steel Scrap :

sl.
No

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos.

1 3429 16 1348 31 77
つ
４ 553 17 143 32 t26
3 546 18 84 33 55
4 187 19 494 34 14
5 173 20 119 35 14
6 2401 21 78 36 4
7 2298 22 1135 37 4
０
０ 68 23 つ

乙 38 4
9 66 24 つ

４ 39 4
10 112 25 2 40 17
1385 26 2 41 17

12 3 27 10 42 15
13 5 28 10 43 15
14 9 29
15 9 30

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after 15%o I
50% recovery

1 335.658 16 90.58 31 16.469
つ
乙 147.73 17 84.51 つ

４
０
Ｄ 54.73

3 145.87 18 15.67 33 43.998
4 67.63 19 68.855 34 18.36
5 62.77 20 70.12 35 18.36
6 736.96 つ

４ 48.988 36 6.52
7 705.34 22 2.27 37 6.52
8 53.75 23 3.72 38 7.82
9 52.17 24 3.72 39 7.82

vl



10 356.63 25 3.98 40 22.72
96.23 26 3.98 41 22.72

12 0.47 27 18.70 42 19.50
13 0.79 28 18.70 43 19.50
14 1.37 29 10.43

15 1.38 30 10.43

⌒

Norms Committee may take a view.

Norms Committee I
DIPP No. l2l7 112017-TSW/46-AIR dated 10.10.20t7

1l- '-U.
l-t\-lL-tL

(S.K. Jain)
Development Officer

72-



Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 1011012017 - Case No. A/R-47 (M/s Zenith Precision (P) Ltd. (Advance
Authorization No. 0710107368 dated 06.01.2015)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking l5o/o recovery from Aluminium
scrap & 5 0/o recovery from Stainless Steel Scrap:

Norms Committee may take a view

tn")vtt44 /zt< ,--*4t A/o - 3qP
e /0/

-*2-t - \l-l L- tL
(S.K. Jain)

Development Officer

Norms Committee I
DIPP No. l2l7 1 12017 -TSW I 47 -AlR dated 1 0.10.2017 .

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

1 223.57 25 102.55 49 114.12
2. 100.53 26 1517.57 50 3584.93
3. 316.88 27 809.05 51 215.56
4. 320.05 28 208.71 52 171.46
5. 68.15 29 111.54 53 181.50
6. 288.05 30 47.77 54 8.65
7. 48.05 31 263.48 55 23.53
8. 30.30 32 42.79 56 28.89
9. 40.76 33 41.91 57 203.57
10. 45.21 34 1.97 58 54.79
13.03 35 122.39 59 16.30

つ
乙 48.36 36 30.81 60 18.52
13. 17.28 37 32.06 61 2.35
14. 41.83 38 3.46 62 36.09
15. 146.06 39 3.64 63 78.14
16. 122.93 40 4.89 64 l. t9
17. 58.72 41 4.67 65 7.8s
18. 8.98 つ

４
И
” 521.52 66 10.98

19. 19.53 43 10.26 67 4.36
20. 21.24 44 10.98 68 23.23
21. 20.60 45 27.82 69 35.83
つ
４

つ

４ 39.08 46 22.40 70 29.39
23 17.69 47 316.92
24. 43.75 48 16.96

v)
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Department of Industrial policy & promotion
(rsw)

NC MEETING DATED l0ll0l20l7 - CASE NO. A/R-48 (M/S ZENITH PRECTSTON (p)LTD. (ADVANCE AUTHORIZATION NO. O7IOIO77I1 DATED 12.03.2015)

Advance Authorization may be ratified as under:

I ' Quantities of export items may also be specified in Nos. in addition to their weights as
given under:

2' Quantities of import items may be allowed as under after taking l5oZ recovery from

, Aluminium scr"p J S rh rug:ery from Stainless Steel Scrap:

Norms Committee may take a view.

4語 J証…
Development Offlcer

Norms Committec I
DIPP No.12/71/2017-TSW/48-A/R dated 10.lo.2017

Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos.

1 3078 193 21 86
つ
乙 76 つ

乙 260 22 65
3 1183 13 678 23 130
4 4800 14 137 24 284
5 8505 15 137 25 89
6 80 16 62 26 64
7 50 17 62 27 85
8 1159 18 71 28 512
9 217 19 69 29 220
10 194 20 88

Ｓ‐
，
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

1 2196.05 397.80 う
乙 104.71

つ
乙 58.51 12 560.48 22 78.53
3 1031.47 13 170.25 ２３

一
２４

106.01

222,76
4 183.7 14 57.61
5 283.04 15 57.15 ２５

一
２６

89.81

64.98
6 9.07 16 9.68
7 20.36 17 9.53 27 128.97
8 1347.96 18 86.23 28 3381.00
9 442.25 19 84.41 29 1449.00
10 397.35 20 107.82

7ヤ
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Department of Industrial policy & promotion - 2't il/

(rsw)

NC MEETING DATED 10t10t2017 - CASE NO. A/R-49 (t\rys ZENITH PRECISION (p)LTD. (ADVANCE AUTHORIZATION NO. O7IOIO77}4 DATED 12.03.2015)

Advance Authorization may be ratified as under:

l ' Quantities of export items may also be specified in Nos. in addition to their weights as
given under:-

Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。
．一２‐

Quantity in Nos.

n$-1 7s0 116
つ
ん 210 12 86 22 65
3 199 13 89 23 59
4 56 14 55 24 59
5 56 15 42 25 173
6 121 16 43 26 1580
7 う

４ 17 127 27 391
8 20s 18 127 28 318
9 205 19 32
10 1841 20 96

2' Quantities of import items may be allowed as under after takin g 15% recovery fromAluminium scrap & 5 0/o recovery from Stainless Steel Scrap:

sl.
No

Quantity in Kgs after
15% 15% recovery

sl.
No

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

ffi1 440.99 645.008 つ
乙

う
乙 140.24 12 200.405 22 10.051
3 222.21 13 207.828 23 13.48
4 634.43 14 15.15 24 13.47
5 634.43 15 182.49 25 951.97
6 6.15 16 186.83 26 51.89
7 6.l5 17 9.28 27 43.49
8 9.562 18 9.28 28 20.679
9 9.562 19 13.71
10 119.481 20 18.42

Norms Committee may take a view. a .- *fr-l 
L_rr

(S.K. Jain)
Development Officer

Norms Committee I
DIPP No. 1217112017-TSW49-AIR dated 10.10.2017
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Departlnent of lndustrial Policy“ 髭Promotion

(TSW)

NC MEETING DATED 10/10/2017-CASE NOo A/R‐ 50 (R江/S ZENITH PRECIS10N(P)
LTD。 (ADVANCE AUTHORIZAT10N NO.0710107401 DATED 08。 01.2015)

Advance Authorization inay be ratifled as under:

1.Quantities of export iteFnS may also bc specifled in Nos.in addition to their wcights as

givcn under:―

フ
ろ

Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos.

1 338 31 つ
ん
Ｏ
Ｊ 61 681

つ
４

う
Ｄ
Ｏ
Ｘ
υ 32 72 62 155

3 1968 33 196 63 560
4 188 34 1174 64 34
5 150 35 3856 65 196

6 356 36 164 66 1174
7 133 37 18 67 3856
8 215 38 550 68 30
9 178 39 32 69 27
0 383 40 148 70 22
1 454 41 363 71 90
2 72 う

乙
И
守 339 72 215

3 123 43 212 73 34
4 114 44 411 74 54
5 320 45 101 75 142

6 224 46 250 76 47
7 75 47 63 77 18

8 558 48 80 78 36

9 67 49 つ
ん
７
′ 79 48

20 284 50 212 80 54
21 697 51 302 81 204
つ
４
つ
４ 605 52 66 82 14

23 231 53 376 83 21

24 2549 54 223 84 7

25 46 55 223 85 207
26 う

乙
う
乙 56 3167 86 91

27 163 57 403 87 195

28 134 58 1022 88 1062

29 28 59 215 89 2388
30 29 60 231 90 2545



Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

sl.
No.

Quantity in Kgs after
15% /5% recovery

1 102.99 31 22.54 61 28.12

2 25.43 32 42.41 う
４
κ
υ 7.90

3 36.36 33 276.83 63 29.54

4 51.43 34 389.44 64 23.46

5 103.66 35 353.62 65 276.83

6 28.35 36 251.21 66 389.44

7 28.35 37 15.93 67 352.62

8 16.44 38 30.47 68 22.70

9 18.48 39 23.57 69 29.37

10 18.48 40 102.81 70 19.68

14.06 41 110.78 71 60.02
つ
４ 69.46 つ

乙
′
守 20.49 72 126.41

13 27.98 43 16.18 73 27.12

14 6.68 44 112.74 74 36.18

15 89.51 45 10.51 75 83.78

16 13.54 46 12.32 76 31.83

17 7.8 47 14.30 77 76.84

18 34.09 48 22.23 78 228.61

19 33.96 49 69.18 79 545.14

20 14.97 50 331.96 80 52.79

21 28.80 51 31.23 81 19,73

22 6.75 52 32.75 82 20.44

23 26.31 53 29.94 83 20.67

24 53.88 54 13.64 84 39.98

25 7.72 55 13.64 85 325.20

26 0.32 56 58.51 86 4.23
27 9.36 57 4.5 87 20.23

28 466.88 58 21.59 88 112.04

29 19 59 24.49 89 213.19

30 21.82 60 26.31 90 94.35

2. Quantities of import items may be allowed as under after taking 15olo recovery from
Aluminium scrap & 5 0/o recovery from Stainless Steel Scrap:

Norms Committee may take a view.

1- --

til.*S-tL4)
Development Officer

Norms Committee I
DIPP No. l2l7 ll20l7-TSW/50-A/R dated 10.10.2017.
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DepartIIlent of lndustrial Policy“ &PromOtiOn
(TSW)

NC MEETING DATED 10/10/2017-CASE NO.A/R‐ 51 (M/S ZENITH PRECIS10N(P)
LTD。 (ADVANCE AUTHORIZAT10N NO.0710107755 DATED 05.03.2015)

Advancc Authorization inay be ratifled as under:

1.Quantities of export items mり also be specifled in Nos.in addition to their weights as

given under:―

Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos.

1 307 4 58 7 59
つ
４ 62 5 305 8 59
3 58 6 9 68

2. Quantities of import items may be allowed as under after taking l50% recovery from
Aluminium scrap & 5 oZ recovery from Stainless Steel Scrap:

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% /5% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% /5% recovery

1 1151.217 4 12.25 7 121.65
2 31.298 5 16.329 8 121.65
3 12.25 6 414.53 9 299.82

Norms Committee may take a view.

,/ -L-- -

(S.K. Jainie 
r I -r 2''l

Development Officer

Norms Committee I
DIPP No. l2l7 ll20l7-TSW51-A/R dated 10.10.2017.
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Advance AuthOrization rnay be ratifled as under:

1. Quantities of export items may also be specified in Nos' in addition to their weights as

given under:-

Quantity inNos.

1084   _
-Quantity 

inNos. Ｓｌ
．
Ｎ。Sl.

No
QuantitY inNos.

15

Ｓｌ
．
Ｎ。
一８

15

1

ソ∠D

35 16 217

67

181

181

2520

35
つ0(

9２

一
３ 10 12408

17

18
10つ

1■ 0つ

4 19
ムR 12 つ10バ

5 20
一
４３

一
‐７７３

13 2896
6

14 1829
7

2. Quantities of import items may be allowed as under after taking 15olo recovery from

Aluminium,"up A 5 o/o recovery from Stainless Steel Scrap:

gs after

15%/5%re鯉
75.41

15.13

275.29

245.34

245.34

269.38

q*, tY in Kgs after
t<o/^ l\o/" recovefY

Sl.

No.Ｓｌ
．
Ｎ。

Quantity ln Kgs after
lヽ 0/n/50/O recoVery

Ｓｌ
．
Ｎ。

2κ κ7 15
R134 8

1
14.18

1820
zlつ バ6

16
R■ ■4 9

2 17
zlつ 1 01 10う

Ｄ 18
κR lつ4 19
zL01 1 0 12 310.43

140.87

67.56

5 20
401 10 13

6

260 14
7

―一

Norms Committee maY take a view'

T̈sW/52-A/R dated 10.10.2017

~ ~い い。饉 12

(S.K.Jain)

DeveloPment Officer
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Department of Industrial Policy & Promotion
(rs!v)

NC MEETING DATED 10/10/2017 - CASE NO. A/R-53 (M/S ZENITH PRECISION (P)

LTD. (ADVANCE AUTHORIZATION NO. 0710102672 DATED 06.03.2014)

Advance Authorization may be ratified as under:

euantities of import items may be allowed as under after taking 15oZ recovery from Aluminium

scrap & 5 o/o recovery from Stainless Steel Scrap :

Norms Committee maY take a view.

(S.K. Jain)
Development Officer

」D′′′

+-",' ffiu,r!

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
15% 15% recovery

1 938.12 15 43.405 29 228.08

つ
乙 604.28 16 42.27 30 143.54

3 678.92 17 233.84 31 34.47

4 695.23 18 136.37 32 12.335

5 37.21 19 197.76 33 4.09

6 2.41 20 46.76 34 29.11

7 2.83 21 39,70 35 40.72

8 20。 865 22 37.87 36 102.228

9 123.604 23 158.59 37 83.461

10 24.45 24 24.88 38 4.41

396.11 25 4.t6 39 15,998

つ
４ 63.31 26 182 40 120.07

13 10.67 27 32.28 41 162.12

14 58.76 28 204.72

Norms Committee I
DIPP No. 1217 | 12017-TSW/53-A/R dated 10.10.2017
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Department of Industrial Policy & Promotion 9 I I tl
(rsw)

NC MEETING DATED 10/10/2017 _ CASE NO. A/R-54 (l\ryS ZENITH PRECISION (P)

LTD. (ADVANCE AUTHORIZATION NO. 0710108298 DATED 01.06.2015)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as

given under:-

2. Quantities of import items may be allowed as under after taking 1570 recovery from
scrapl

sl.
No

Quantity in Nos. Ｓ‐
．
Ｎ。

Quantity in Nos. sl.
No.

Quantity in Nos.

1 139 25 162 49 39
つ
４ 307 26 つ

４
κ
υ 50 6

3 307 27 1422 51 6

4 14 28 3207 52 17

5 14 29 375 53 17

6 170 30 91 54 414
7 13 31 242 55 59

8 13 32 2402 56 54

9 13 33 3476 57 110

10 13 34 207 58 414
21 35 ts2 59 365

12 21 36 149 60 36s
13 28 37 39 61 65

14 28 38 76 62 65

15 106 39 t52 63 1264

16 101 40 154 64 1264

17 303 41 120 65 47
18 303 42 118 66 47
19 246 43 42 67 192
20 246 44 42 68 1753
う
４ 1820 45 56 69 つ

４

22 97 46 57 70 t74
23 138 47 13

24 138 48 13

Ｓ‐
．
Ｎ。

Quantity in Kgs after
150lo recovery

Ｓ‐
．
Ｎ。

Quantity in Kgs after
150% recovery

Ｓｌ
．
Ｎ。

Quantity in Kgs after l5%o

recoverY
1 208.54 25 7.67 49 195.64

g/



2 610。 92 26 7.74 50 24

3 610.92 27 4 51 24

4 25.57 28 105.07 52 72.41

5 25.57 29 61.94 53 72.41

6 45.26 30 456.48 54 2275.98

7 23.06 31 269.93 55 124.05

8 23.06 32 117.09 56 112.93

9 23.06 33 252.41 57 73.57

10 23.06 34 58.35 58 243.70

38.59 35 11.27 59 97.6

12 38.59 36 10.74 60 97.6

13 51.61 37 16.9 61 23.41

14 51.61 38 11.76
つ
ん
κ
Ｕ 23.41

15 143.62 39 31.57 63 388.02

16 137.8 40 31.82 64 388.02

17 395.46 41 380.68 65 37.43

18 395.46 42 51.20 66 37.43

19 321.86 43 179.82 67 35,76

20 321.86 44 225.44 68 89

つ
４ 77.22 45 212 69 65。 9

22 19.26 46 212 70 68

23 6.74 47 54.31

24 6.74 48 54.31

Norms Committee may take a view.

Norms Collllmittee I

DIPP No.12/71/2017-TSW/54-A/R dated 10.10.2017

′1議需
J`L

Development Offlcer
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GOVERNMEN丁 OF INDIA
INISTRY OF COMMERCE&lNDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES.l SECT10N,R00M No.404,4th Floor,UDYOG BHAWAN:
NEW DELHl-110011:Webs■ e http:〃 dgft.qov.in

Subject:RequestforRe.fixationofNormsagainstAdv.AuthorizationNo.05l029T632
dated 26.07.2011 issued under para 4.7 (of HBP (Vol.l) to M/s' Boom systems

Pvt. Ltd., Faridabad- regarding'

Please find enclosed a copy of firm's request dated 06'10'zu1/ oT lvl's' tr'etJrrr

svstems Pvt. Ltd.. Faridabad on the subject mentioned above requesting for revision
dated 06.10.2017 Of M′s.B00m

of norms.

2. DHI is requested to examine the case and provide their necessary comments for

consideration of tne cise before NC. This case is to be re-listed on 10'10'17'

Encl.a.a

Economic Officer

for DirectOr Ceneral of Fore:gn ttrade

丁el.:23061562 Ext.265

E―mai:i ncl.dg■ OniC.in

sh. K.K.Tiwari. l.A.Department of Heavy lndustry, Room No'476' Udyog Bhawan'

New Delhil10011

DGF丁 :D.No.01/80/50′ 00097′AM12/DES‐ l

イ ′
Dated.10_|● ″|フ

Pほ 巌ンな″ゝ rLコ、ノも.´υ
t人―ンドに ~

寸き檄オ響l占
i″
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy IndustrY

TSW(B) Section

Subject: Application of M/S Indure Pvt Limited for ratification
of norms of AA No- 05104A2573 dt 16-05-17

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Indure Pvt Limited. The firm may be asked to submit
following information.

Development Officer
0unl2al7

DGFT ( Economic Officer , DES-I)
Deptt. of HI, UO No 3(89)/17-TSW(B)

Item no of
import

Item Comments

Item no 1, 2 Fused cast
basalt

import in numbers. It has not
indicated in Annexure 1 if there is
any wastage in number & weight
terms. The same may be given
with justification.

Item no 3 Loading
bellows

import quantity is 11 numbers. It
is not integral multiPle of exPort
quantlty. The firm to justifY the
same.

Item no 4 Instruments Exact quantity of each lmPort not
given. The list of imPort'with
quantity to be qiven.

62 @\

B.C.Nayak


